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LEGISLATIVE ASSEMBLY.
Wednesday, 25th August, 1943.

The Assenbly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

SHORT NOTICE QUESTIONS AND ANSWERS

QUININE STOOKS.

Dr. Sir Zia Dddin Ahmad: (a) Will the Secretary for Education, Health and
Lands be pleased to state the total quantity of quinine in India:

(i) under the control of the Army Department;

(ii' under the control of Civil Supplies; und o

(iii) under the control of businessmen who are selling quinine only in black
‘market?

(b) Will Government adopt a method for the release of quinine sirilar to
the method they adopted in the case of the release of cotton cloth?

(c) What measures do Government propose to make quinine available to
persons now suffering- from malaria?

Mr. J. D. Tyson: (a) (i). It would not be in the public interest to disclose
‘the information that is under the control of the Army Department.

(ii) The amount of quinine in the central reserve and in reserve with cer-
‘tain  Provincial Governments is roughly 2,40,000 lbs.

(iii) Government have no definite information.

(b) Government will consider the suggestion.

(¢) About 1,46,000 lbs. of quinine have been allotted to Provincial Gov-
.ernments’ and States for distribution during the year 1943-44. ‘

Dr. 8ir Zia Uddin Ahmad: With reference to part (a) (i) of the question,
may T know what is the total quantity under the control of the Government
of Tndia and the Provincial Governments? .

Mr. J. D. Tyson: About 2,40,000 lbs. _

‘Maulvi Muhammad Abdul Ghani: May T know what quantity of quinine
ihas heen allotted to the United Provinces Government?

Mr. J. D. Tyson: 1 have not got individual Government’s figures here, I
am afraid.

Maulvi Muhammad Abdul Ghani: Is the Honourable Member aware that
the students at Aligarh are becoming a prey to malignant type of malaria and
‘they cannot get quinine and they -are dying?}

Mr. J. D. Tyson: T am not aware that they have been dying of malignant
‘malaria. T understand that a certain quantity of quinine has been made
over specially to the Aligarh University within the last few days.

‘Mr. Govind V. Deshmukh: Has a similar arrangement been made in res-
pect of dhe other Universities in India in different provinces?

Mr. J. D. Tyson: Not so far as I am aware.

Mr. Govind V. Deshmukh: Ts there any special reason for the facility that
‘has been given to the Aligarh University?

Mr. J. D. Tyson: J understand they came and asked for it.

Dr. Sir Zia Uddin Ahmad: Is it not a fact that the Aligarh University is
under the Central Government directly ? ‘

Mr. J. D. Tyson: It is a Central subject.

Mr. Govind V. Deshmukh: Has any arrangement been arrived at on the
same ground with the Benares Hindu University?

Mr. J. D, Tyson: So far as T am aware, the Benares University has not
made out any case or asked for it.

Sir Mubammad Yamin Khan: Ts it not a fact that the Aligarh University
has got only 5 1bs. of quinine?

Mr. J. D. Tyson: Yes. .

‘Sir Muhammad Yamin Khan: Is it sufficient for a big university like that?

( 979 ) A
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Mr. J. D. Tyson: It is 500 full League of Nations treatments.

8ir Muhammad Yamin EKhan: Th¢ Honourable Member should remember
that the number of students suinetimes increases and then there are the :nem-
bers of the staff whose number is between 3,000 and 4,000. Is 5 lbs. of
quinine sufficient for such a big number? :

Mr, J. D, Tyson: I would only say that quinine is not supposed. to be used
in the present shortage for prophylactic. purposes. It is only to be used by
people who are actual malarial cases. ' '

Mr. Govind V. Deshmukh: Has the Government made any arrangement
under these circumstences tq supply any substitute in. place of quinine?-

Mr. J. D, Tyson: Yes, Sir. We have placed orders for a large quantity of
quinine substitute.

Mr. Qovind V. Deshmukh: What is the substitute for quinine?

Mr. J. D. Tyson: Atebrin and mepacrine. N

Dr. 8ir Zia Uddin Ahmad: As August and September are malarial months,
will the Government be pleased to release larger quantities of quinine in these
months? ' ;

Mr. J. D. Tyson: We have released 1,468,000 lbs. of quinipe to Provincial
Goveruments, who are the normal distributors of quinine, for the current year.
If the Provincial Governments come up and say that that is insufficient, we
shall have to consider the matter. But we have also to conserve our resources
in quinine. So far, the Provincial Governments have not said that this release
was ‘nsufficient.

Dr. P. N. Banerjea: What is the quantity given to Bengal?

Mr. J. D. Tyson: I have not got individual Governments’ figures here.

DEMOLITION OF A M08SQUE oX Asoxas Roap, NEw DzxLHI,

Maulvi Muhammad Abdul Ghani: Will the Honourable the Labour Mem-
ber by pleased to state:

(a) whether he is aware of the existence of a Mosque in Asoka Road in
Government Quarter No. 9;

(b) whether the said Mosque has partly been demolished by Public Works
Department men at the instance of a Public Works Department Official;

(c) whether the demolition work was stopped due to the agitation by
Muslims;

(d) what steps the Government have taken to prevent such demolition and
whether they have taken steps against the person at fault; if so, with what
result: and '

(e) what steps Government are going to take to remedy the liarm done to
the building?

The Honourable Dr. B. R. Ambedkar: (a) Yes—of an old, dilapidated and
unused mosque.

(b) No. One of the arches on the northern wing of the mogsque* nccident-
ally collapsed while felling a tree against which it was leaning. The request
for the removal of the tree came from the present occupant of the house—
Major Anwar—who complained that the tree was obstructing the light.

(e) No. '

(d) There was no demolition by the Central Public Works Department, and
so this question does not arise.

(o:)l It is an old dilapidated building, and no harm to it has, thereforz, been
caused,

Sir Muhammad Yamin Khan: When the tree wa§ cut, why the precaution
wns not taken to see that the arch which was leaning against the tree might
be kept in & safe condition? i

The Honourable Dr. B. R. Ambedkar: I have no reason to suppose that
due precantion was not taken against such an accident.

Sir Muhammad Yamin Khan: Even the efficient Engineers of the P. W. D. '
could not protect one arch? Am I to take it with all due precaution, thev
were unable to protect one arch?
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The Honourable Dr. B. R. Ambedkar: Such an accident may happsn not-
withstanding the due care and attention.

Sir Muhammad Yamin Khan: When the mosque exists in a quarter which
is cccupied by the Government and which was open to the public before the
Government built their quarter, is it not the duty of the Government to see
that it is properly repaired and kept in proper order?

The Honourable Dr. B. R. Ambedkar: I do not suppose therg is any reason
to believe that this mosque was in actual use either before or after the quarter
was built,

Maulana Zafar Ali Khan: Will Government give us an assurance that the
demolished portion of the mosque will be restored by necessary repairs?

The Honourable Dr- B. R. Ambedkar: It is quite unnecessary to do it
becaunse it was not. used as a mosque nor is it a protected monument.

Sir Muhammad Yamin Khan: Will the Honourable Member make a way
for the public to get into this mosque?

The Honourable Dr. B. R. Ambedkar: As I said, it is no longer in use as
a TI0sque.

Sirqnuh&mmld Yamin Khan: May I know the reason why it is not in use
as a mosque?

Mr. President (The Honourable Sir Abdur Rshim): The Honourable Mem-
ber is arguing. '

Sir Muhammad Yamin Khan: I want to know whether the Government is
going to make it accessible to the public so that it can be used as & mosque?

The Honourable Dr. B. R. Ambedkar: It has never been in use as a
mosque: s

Maulana Zafar Ali Khan: Has the Government any objection if I carrv out
the repair at my expense? .

The Honourable Dr. B. R. Ambedkar: The Honourable Member may make
an application and the Department will consider it.

Seth Yusuf Abdoola Haroon: Is it not a fact that the occupant of this
quarter did object to the cutting of the tree? :

The Honourable Dr. B. R. Ambedkar: The position is just the reverse.
‘The tree was' cut at the instance of the oocupant of the quarter.

Seth Yusuf Abdoola Haroon: Will the Honourable Member make a refer-
ence to the occupant of the quarter? )

- The Honourable Dr., B. R. Ambedkar: T have no reason to suppose that
the information I have given is not correct. .

Nawabzada Muhammad Liaquat Alli Kbhan: What reason has the Honour-
able Member to suppose that the information given by an Honourable Mem-
ber of this House is not correct?

Mr. President (The Honourable Sir Abdur Rahim): That is arguing.

The Honourable Dr. B. R. Ambedkar: I have official information. T don’t
know how reliable is the source of the Honourable Member's information.

STATEMENTS LAID ON THE TABLE .
Information promised in rteply to the short mnotice question asked by
: Mr. E. L. C. Guwilt on the 2nd April, 1943.
SCHEME FOR REGULATING THE PRICE OF DRruGs,
Quinine prices in Provinces under the system of Government control.

Province. Prices charged to licensed chemists Pricea oharged to the public.
or vendors,
Madras . On a 20 per cent. commisaion basis Re. 0-9-0 per 100 gr. powder.

Re. 0-8-3 per 20 tablets, 5 gr. each.
Re. 0-4-3 per 10 tablets, 5gr. each.
Bombay . Rs. 42 per Ib. powder (to private
v medical practitioners and private
hospitals only. Supplies to ral
public to be started .g:m re-
ceipt of further allotments). -

A2
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Province. Prices charged to licensed chemists  Prices charged to the public.
or vendors,
Bengal . Rs. 37 per 1b. powder .

Ra. 32 per Ib. tablets, 5 gr. each Not stated.
Rs. 5 200 tablets, 5 gr. each

U. P, . . . Ras. 32 per Ib. tableta . . . . Ras. 40 per 1b. tablets.
Punjab . . . Ras. 70 per 1b. (powder or tablets Rs. 70 per lb. (powder or tablets
. ’ not stated). not stated).
Bibar . . « Ras. 32 per 1b. tablets . . . Rs. 86-13.0 per lb. tablete.
: Rs. 3-13-0 per 200 tablets, 4 gr. Rs. 4-6.0 per 200 tablets 4 gr.
each. each
or
. Re. 0-7-0 per 2( tablets 4 gr. each. -
Orissa . Re.3-8-0 per 200 tablots, 4 gr. Re. 0-6-3 per 20 tablets 4 gr. each.
each. ) La.tetho. 0-8-0 per 20 tablets 4 gr.

each.

C. P.and Berar . Urga»—-»Rsl.1 24-8-0 per'lb. tablets Rs.27-0-0 perlb. tablets 5 gr. each.
5 gr. each. , -

Rural—Rs. 10-14-0 per 640 tablets Rs. 11-14-0 per 640 tablets 5 gr.

5 gr. each, each. .
Assam . . . On commission basis ; amount not Rs. 46 per lb. (powder or tablets
, stated. ’ not known).

Sind . . . Rs 50 per Ib. (powder or tablets not stated). (It is not known whether
this 18 the rate charged by the Provincial Ggvernment to licensed
dealers or the rate at which these dealers should sell to the public.)

N..-W.F.P. . Not known . . . . Ra. 20-2-0 per Ib. powder or tablets

to private medical practitioners.
Later Rs. 28-13-0 per lb. powder or
]tabl«)ats, ( through licensed dea~
R ers.
-Ajmer.-Merwara . . Ona ]0per cent. commission basis Re. 0-7-0 per 20 tablets, 5 gr. each.
Rs. 2.0-0'per 100 tablets 5 gr.
) each (to doctors).

British Baluchistan . Rs.38-13-0per11b.7 oz. pills (con- Re. 0-10-0 for 33 pills (each con-

: taining 1 Ib. quinine sulphate). taining 3 1/3 gr. quinine).

Delhi . . Rs. 26 per Ib. tablete 5 gr. each . Re. 0-5-0 per 15 tablets 5 gr. each.

Later Rs. 0-3-0 per 15 tablets 5 gr.
each. (Through Government

. . hospitals).
Later Rs. 32 per Ib. powder (to Later Rs. 1-4.0 for 75 gr. powder,
doctors). . cachets or capsule and Re. 0-8-0

for six dozes mixture 5 gr. each.
Coorg Rs. 27 per 'ﬁ powder (supplied
through the Civil Surgeon).
Rs. 25 per lb. tablets 5 gr. each.
(Supplied through the Civil Sur-
geqn).

— o ———

Information promised in reply to part; (b) and (c) of starred question No. 36
asked by Mr. Lalchand Navalrai, on the 27th July, 1943.

SELECTION FOR RECRUITMENT TO PosTs OF AssISTANT INSPECTORS OF WORKS ON
- NortTH WESTERN RAILWAY.

(b) Another selection was held in December, 1942, and not early in 1843. Three Sikhs
and .one Hindu were selected against posts reserved for Muslims since qualified Muslim
candidates were not available. B .

(¢) The persons who have not been confirmed are Works Mistries who were appointed
to officiate in poste of Assistant Inspectors of Works. Government can see nothing irreguler
in these men being required to give place to direct recrnite when the latter are available.

Information promised in reply to a supplementary question to starred question
No. 64, asked by Mr. Lalchand Navalrai on the 28th July, 1943.
RETALIATORY STEPS AGAINST THE PEGGING BILL OF SOUTH AFRICA.
ANSWERED ON 22ND APRIL, 193,

" Qurstion No. 21.

For 8rd Sitting Day after 18th Aprd, 1943

' AMr. Sloan: To ask tho Becretary of State for India, if he has any statement to make
- on the estimated effect on Indian  emigration of the Legislation recently passed by the
Union of South Africa affecting the status of Indians in that Dominion.
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Answer to Mr. Sloun's Question No. 21. ’

Mr. dAmery: No, Sir.

Mr. Sloan : As Indians are still members of the British Empire, and as the Minister
has just finished paying a magnificent tribute to their fighting qualties and devotion to
the Kmpire, is it his intention to make any representations to the South African Govern-
ment regarding the depreciation of the status of Indians in South Africa?

Mr. Sorensen : Does the .Minister realise what this involves to Indians in South Africa?
Will be not take some steps to put the matter right? .

Mr. Ammon : Would the Minister be interested to know that I have received in the
last few minutes a cable from West Africa, from the President of the Natal Indian
Association, protesting against this and calling attention to the bravery of their men in
Africa? Is not this a very curious requital for that bravery?

Mr. Amery : The matter is one which has been dealt with by the Government of the
Tnion of South Africa. N

Earl Winterton : Surely my right Hon’ble Friend is aware that representations' have
constantly been made in the past, both by the Government of India and, I think, His
Majesty’s Government, when the Union of South Africa have taken action which, in the
opinion of the Government of India, was derogatory and inimical to Indian interests?

Mr. Amery : This has been represented by the Government of India and discupsed
between the Government of India and the Union of South Africa.

Mr. Sloan : In view of the unsatisfactory nature of the reply, I beg to give notice
that I will raise the matter on the Adjournment at the earliest possible opportunity.

-~

Informatione promised in reply to unstarred questions Nos. 42 and 43 asked by
* Mr. Muhammad Azhar Ali on the 4th August, 1943.
Hinpu ANp Musui HEap CLERKS IN DivisioNaL OFFICE, MORADABAD
No, 42.—(a) Seven.
(b) Al are Hindus.

COMMUNAL REPRESENTATION IN CERTAIN STAFF OF THE MORADABAD DivisioN.

No. 43.—(a) There are 2,285 subordinates on the Moradabad Division whose scales of pay
do not rise beyond Rs. 250.

(b) Europeans . . . . . . . . . . . .8
Hindus other than depressed classes . . . . . . . 1,594
Hindus depressed classes . . . . . . . . . 8
Muslims . . . . . . . . . . . . 572
An%lo-lndians . . . . . . . . . . . 59
Sikhs . . . . . . . . . . . . 22
Indian Christians . . . . . .- . . . 34
Parsees . . . . . . . . R . . 3

MOTION FOR ADJOURNMENT.

FAILURE TO TRANSPORT (GOVERNMENT PURCHASED WHEAT FROM THE PUNJAB TO
FAMINE 8TRICKEN EASTERN PROVINCES.

Mr. President (The Honourable Sir Abdur Rahim): I have received rotice
from Mr. Abdul Ghani that he wishes to move the adjournment of the House
to discuss a definite matter of urgent public importance, namely, the failure
of the Central Government to transport sufficient quantity of wheat already
purchased in the Punjab to those parts of the country, say Bengal, Bihar and
Orissa, -etc., where food situation has become so serious that people are dving
of starvation and also to stop profiteering which aggravates the situation.

When did this incident take place?

Maulvi Muhammad Abdul Ghani (Tirbut Division: Muhammadan): T got
it from. the statement of Sir Chhotu Ram published in the Press vesterday
afterroon.

Mr. President (The Honourable 8ir Abdur Rahimn): I want to know vwhat
ix the date. The matter must be of recenf occurrence- It must be urgent.

Maulvi Muhammad Abdul Ghani: T learnt it only yesterday evening.

Mr. President (The Honourable Sir Abdur Rahim): It does not matter when
th> Honourable Member learnt it. :

Maulvi Muhammad Abdul Ghani: Tf you permit me, I shall explain the
position

Mr. President (The Honourable Sir Abdur Rahim): It is not shown that
tlf\e ozatter is of recent occurrence, or urgent. 1 rule that the motion is out
o er.
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Hl.ulvi Muvhammad Abdul Ghani: I submit, Sir, that Sir Chhotu Ram,
Minister of the Punjab Government, gave a statement only yesterday. . . . . .

Mr. Presidént (The Honourable Sir deur Rahim): It does not matter who
made the statement and when. Order, order. 1 have ruled the motion out
of order.

Maulvi Muhammad Abdul Ghani: You have not heard my explanation
fully, Sir.

Mr. President (The Honourable Sir Abdur Rahim): Order, order. Will the
Honourable Member resume his seat?

Maulvi Muhammad Abdul Ghani: Why are you raising your voice to such
a pitch, Sir. Am I'a child?

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The
Honourable Member is interrupting the business of the House.

Maulvi Mubammad Abdul Ghani: I am not interrupting. With due res-
pect to the Chair, I was making my submission.

Mr. President (The Honoursble Sir Abdur Rahim): Order, order.

THE DELHI UNIVERSITY (AMENDMENT) BILL—concld.

Mr. President (The Honourable Sir Abdur Rahim): Further consxderatlon of
the Bill further to amend the Delhi Univrsity Act, 1922.

Mr. J. D. Tyson (Secretary, Department of Education, Health and Lands):
Sir T meve:

*“I'hat the Bill, as amended, be’ used ”

Sir, in commerding the Bill to the House in its amended forin, T would
invite Honourable Members to cast their minds back to the day, a long, long
time ago,—at leust it secms 80 to me,—when this Bill first came before the
House. At that time, though I expected opposition on some points of import-
ance, I confess I had no idea that in points of detail the Bill was going to prove
as contentious as the debates of the last three weeks may lead one to suppose
it is. T ask the Houourable Members to look back to that time because I wish
to remind them of the very limited purposes for. which we promoted the
measure. May I say, first of all, that we did not bring it.forward with the
idea of overhauling the entire working of the University or the entire texv of
the University Act and its statutes. For such a purpose, we should, T think
have wished to seek guidance first from some Commission or Committee; nor
should we have chosen the height of a great war for such a task. We never
made the claim that we were seeking by this Bill t¢ give the University a model
Act or model statutes or to make it a model University. though we do hope
that we shall be able in time to make it or to enable the University itself
to make it » mode! University. No, Sir, we brought the Bill in for certain
definite purposes, the chief of which and the most urgent was to make legal
provision for the three years course, now in point of inanuguration. We also
wanted to embody in the University Code some of the more essential provisions
of the revised terms of Government -grant to (‘olleges We wanted also to
romedy certain, as we considered, obvious defects in the composition of the
Executive Council of the University. We wished to reduce and reform the Com-
mittee of Selection to fit it for its new duties. We wished to set right what
we conceived to be o wrong interpretation given to the original intention regard-
ing the bestowing and withdrawal of recognition of Colleges by the University
and finally we sought to make provision for the appointment of a whole time
Vice Chancellor if the development of the University and the fate of the three-
year degree course scheme rendered such an appointment necessary.

These were our proposals and we had nothing more than this in mind.
But these proposals necessitated changes not only in the Act but in 8 number
of the statutes and we considered it advisable, while amending the Act, to make
the necessary changes in the Statutes also, to ensure that thev were in line
with our intention and with the Act as amended. When the Bill came to be
drafted, we were advised that the Legislature could not make a smgle change
in tha Statutes without the whole body of the Statutes being placed in the Bill
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as o Schedule. This was because, as Honourable Members will recsll, the
paremt Act of 1922 had given the University a set of statutes described as ‘‘the
First Statutes” and set out in a Schedule: and the University had been given
power and had exercised that power to add to and gmend the original Statutes
25 occasion required. In these eircpmstances as we could not altéer the exist-
ing Statutes -and contirue to -describe them as the ‘‘First Statutes,”'—the
phraseology of the Act,—as in fact the University itself had altered and added
to the original Statutes, the course we had to adopt was to re-enact the existing
Statutes, us they were at the date of the introduction of the Bill, with such
changes as we wished to make in them, and to alter section 29 of the Act to
read as it now reads:

“Ou the commencement of the Delhi University (Amendment) Act., 1943, the Statutes of
the University shall be those sst out in the Schedule.”

That is the phraseology now, instead of the original phraseology:

“‘The first Statutes shall ‘be those set out in the Schedule.”

1 have explained this again because I find that some Honourable Members
arn sti’l puzzled about our having all the Statutes in the Bill and are even now
under the impressior that the generality of the Statutes that we have been dis-
cussing for the last week or two are new statutes drafted by the Government.
In poini of fact, omitting purely verbal changes, drafting changes like such

_changes as ‘‘per mensem’’ instead of '‘per month’’ (we took the opportunity
20 make the number of those) the Bill proposed only about 17 changes, confined

to_eight of the 85 Statutes.

Sir. that was the scope of the measure as we envisaged it when we placed
it before the House and at the time of the introduction that was the way in
which we placed it before the House and that was the way in which the House
wviewed the Bill at the time of the debate on the motion to refer to Select
Committee. Now, Sir, I am not complaining that Honourable Members bhave
used the debates on clauses to move amendments which were outside the scope
of our intention. That was, of‘course, completely within their rights; and as a
master of fact, we have accepted some of the amendments as the debate pro-
ceeded. I only want to make it perfectly clear that it was not part of our
original intention to make this Bill a means for completely overhauling the
existing Act and the Statutes and it does not follow that we regard the amend-
ed Act and Statutes as representing the last word in University educational

wisdom.

Thé Bill as it has emerged from these deliberations will render it possible
for the University to admit students to the three-year degree course which is
on the point of beginning. And as regards this I will say that, though doubts
are apparently still entertained in certain quarters of this House about the
feasibility and even about Lhe desirability of a three-year degree course, the Um-
versity itgelf in the Court, m the Academic Council and in the Executive Coup-
¢l nccepted the proposals in the Bill not only without demur but with approval,
Indeod the Academic Council and the Executive Council sitting together record-
ed %E following opinion on this point: . ‘

... ‘They are in agresment with the Government of India in the objects and rea f the
Bllllof)lruth relate to t| visi i ti three-yer sonl?
which is an esaegial feature l:; lx:r:ci:;::e f:;r t?l:e u:it:\?:llg;’t;;:ntoif‘ t:ll:‘:;l)i's::lig;.gx” course

And the Court agreed in this respect with the two Councils. This was the
most important feature of the Bill and the House can rest assured that in legis-
lating tc provide for this change it has done what the University desired. The
University have, of course also passed the necessary Ordinances and they have
had the Preparatory Class going for a vear in preparation for admission to the
three-vear degree course.

That, Sir, was from our point of view the origin and the most important
feature of the Bill. To go an,—the Bill gives statutory effect to those features
of the ‘conditions of grant’, for example, representation of the teaching staff
on the zoverning bodies of colleges and the establishment of a provident fund by
the colleges for their staffs, which it seemed appropriate to provide for in the
statutes. Further, we have now provided for representation on the Executive
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Council of the professors by the election of one (and not, as we bad originally
propbsed by two) of their number, and for the addition of two women by
nomination. We have provided for a small and efficient Committee of Selec-
tion, very much on the lines suggested by, the Executive Council and the
Academic Council when we referred the Bill to them, and that is in place of
the very unwieldy body now existing. Further. on that point, we have with
the help of my Honourable friend Mr. Chattopadhyays, found a way of associa--
ting the colleges with the committee, when it meets for the purpose. of recogni-
tion of teachers, without adding; as we were very unwilling to do, all the six.
representatives of colleges to the committee. Then, further, in pursuit of our
original intentions %e have distributed the responsibilities of according and
withdrawing recognition of colleges between the legislative and the executive
bodies of the University in & way more in keeping with their respective compo--
sitions and functions,—at one and the same time securing, as I\believe,—that
effective action will be possible, should the need urisé, but that the withdrawal
of recognition shall not be lightly decided upon; the Bill requires that & clear
majority of the whole body of the Executive Council shall vote for taking away
ecognition, and of course we have provided an appeal to the Central Govern-
:nent. While I am dealing with that point may T reiterate that it by no means.
thould be .assumed that the Government Member on the Executive Council will
always favour the withdrawal of recognition from a college. Nearly all the arga-
nuenis yesterday on this point proceeded on the basis that the Educational
Adviser and, I presume, the Superintendent of Education would be the fore--
tront of the attock for withdrawing recognition. That should not by any means
be assumed. Nor do I for a moment admit that the Exeeutive Council as now
constituted will be a Goverhment-controlled body or a  Vice-Chancellor-con-
trolled hody,—which again, with due respect, is not necessarily the same thing.
I do not want to take the House into the details but the allegation has been:
madz and will, T daresay, be repeated today, that the Vice Chancellor, or the-
Government, or both, control a majoritv of the Executive Council. Now, Sir,
as against the Vice Chancellor himself, the Treasurer, the Educational Adviser
and the Superintendent of Education and four nominated members,—eight pet-
gone in all,—you have seven elected members,—members elected directly to the
Council, five by the Court and two by the Academic Council. There are, there-
fore, seven on one side mgainst eight who are Government officials, University
officials or nominated members. Over and above that there are ten other mem-
bers of the Executive Council. ' These comprise six Principals of colleges” who.
1 venture to say, if they are controlled by any one at all, are not controlled by
the Vice Chancellor. Then there are three Deans elected by the Faculties and
one Professor elected by the Professors. 1 do not want to state names on the
floor of the House but Honourable Members know who the Professors are at
present, and it is not to be said that thev are people under the control of the
Vice Chancellor or of the Government. Fven assuming that the four chancellor's
nominees would always vote with the official members, an unwarranted*assump-
tion, what sort of control can Govermment have, or the Vice Chancellor for that
matter, over the votes of the Principals, the Deang and the Professor; i.e., a

group of ten?

Finally, Sir among the objects for which we introduced this legislation, in
providing for the contingency of a whole-time Vice Chancellor being required.
we have with the help of the Belect Committee evolved a machinery which
giver the Executive Council concurrent initiative with the Chancellor in moving
for such an appointment, and it algo nssocintes the Executive Council very
closely with the actual selection. The pay and the term of office of the Vice
Chancellor have been laid down in the Bill and have no longer been left, as the
original Bill proposed to do. to the discretion of the Chancellor. In many of
these matters, as T have endeavoured to point out, the final proposals differ from
the propotals originally placed before the House, and I have to thank the Select
Committee and, the House as a whole for their belp in making a number of
improvements. .
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Now, - Sir, as I have said, we did not set out in this Bill to overhaul the
entire structure of the University or its entire working. There are many facets.
of the University which we did not propose to touch on in our Bill. We have
n.v reviewed, and we did not contemplate taking up, such issues as the working
ot the University institutions from the communal point of view and .we have
not béen able to accept, for embodiment in the Bill, the many and far-reaching
proposais on this subject that have been put forward by the Party opposite and
in other quarters of the House. This does not mean that we are satisfied with
the present position. From this side of the House we should like to see the
minorities playing a larger part in the University. To that end we have intro--
duced two smendments, while the Bill was before the House, designed to
strengthen the voice of the minorities in the Court of the University, and we-
have accepted amother amendment which is likely to give the Muslims at all
events, thongh they were not mentioned by wame, a bigger showing in the
Academic Council. For the rest we have undertaken to use such influence. as
Government have in-the University,—nocording to some of my Hounourable-
friecnds an overwhelming power to influence, but I am afraid they greatly
exaggerate,—to get the principle of proportional representation accepted for
elections into the University.

Now, Sir, my Honourable friends opposite have made no reference to this
“in their speeche"s. That. is partly no doubt because, so far as this Bill goes,
it was not a live issue. The matter came up at a stage at which it could
not be put into the Bill even if we had decided that that was the best way to-
do it. But their reticence is also, I cannot help feeling, due to the fact that
if Muslim representation is to be based on the part the community has so far
been able to play in the University it wil at present fall a good deal short
of the ¢laims made for the community in this House, Let me explain this
becnuse we have heard a good deal about what should be the share of the
Muslims in the various bodies in_ the University, and it is as well that these
claims, if they are going to be repeated, should be judged against a buckground
of the -actual figures of Muslim, participution in the University. As the House,
T amn sure, realizes, though some Muslims study in other colleges there is only
one Muslim-managed College—and that not a very large one—out of the six
Colleges of the University. ‘According to the latest figures that I have been
able to obtain there are only 46 Muslims in the 518 Registered Graduates—suy
1/11th of the Registered Groduate Body. It may be that the cut, to which
we have recently agreed, in the fee payable for registration muy help the com--
munity in that respect. The figures for examipees in the University over the
inst three years do hold out a hope of better things for the community from the-
point of view of participation in the University as Under-graduates and there-
fore later at the Registered Graduate stage. Thev average just under 800 suc
of nn average of about 1,800 a year—say 1/6th as against the figure which I
have just quote of 1/11th of Registered Graduates. So I would ask the Party
opposite not to be in too much of a hurry to turn down the principle of propor-
tional representation if the matter is ruised by the University. It is fair in
itself. It offers an opportunity to s minority eommunity of sufficient size to
secure fair representation in the University bodies and an inducement to improve
that representation by greanter participation. 1 ‘realize that the proximity of
Alignrh militates to some extent against high Muslim enrolment in Delhi; but
my friends opposite cannot have it both ways. If thev want to pull their weight
ula t community in the University of Delhi, they must first put that weight
there. ’

I have taken longer. Sir, than T intended to do and I do not want to end- on
a centroversial note.  We have spent several weeks on the Bill and I think we
have improved it., We have not nlways seen eve to eye over it, but we have-
agreed to differ without bitterness and I thenk the House for the courtesv
extended to me ‘throughout the many occasions on which I have had tor
inflict my remarks on them. '

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That the Bill, as amended. be passed.’
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Dr. Sir Zia Uddin Ahmad (United Proyinces Southern Divisions: Mubuw-
madan Rural): Our laborious task of consideration of the clauses which extend-
ed over two weeks i8 now over and 1 will just say a few words generally on
what we have done in this particular Bill,

My Honourable friend mentioned in his speech today, and it. was also
mentioned in the original Bill, that the objects of the Bill ure only threc:
(1) introduction of three years Course; (2) whole time Vice Chancellor; and 43)
the tightening of the question of recognitions and also controlling the teachers.

These three objects could have been achieved by a short Bill containing.
only three clauses. It was quite unnecessary, in order to achieve these objects,
to have all the Statutes altered from A to Z, and to widen the scope of this
Bill and bring into discussion all those points which the objects do not justify.

We have spent & good deul of time over this communal question and, 1
think, had the Honourable Member confined his attention to the original objects,
this thing would not have arisen. But 1 may just point out that this considera-
tion is not only peculiar to India. It has been common in other countries tco.
May I remind him that i Dublin, they had one university, but on account of
the communal issues a new university had to be set up there—the National
University of Ireland—in spite of the fact that the Dublin University wuas
there. May I also remind him- that in Prague there was perhaps the oldest
_University, but when the Czechs came into- power they wanted a separate
University for themselves, and so they had two Universities—the Prague Uni-
versity and also a new university for Czechs. When this new university came
into existence there was such a great tension between the two universities 3
never existed before. I happened td go to Prague myself. I invited the P’ro-
fessors of Mathematics of both the universities. The DProfessors of one wni-
versity came first and when the Professors of the other university came aud
found that other professors were also invited, they left. Afterwards they sent
me u letter of apology und explained that in Prague itself the professors of one
university never mix with the professors of the other university. They meet in
foreign countries but not in their own land. This is the kind of tension which
exists between these two uuiversities. My Honourable friend may accuse some
men here but the position in other countries is much worse than it is here at
present, in so far as that in other countries the tension which existed between
the different communities resulted in the . establishment of another university.
These questions ought to be taken in the manner in which they exist. It is
useless to preach sermons. Tt is useless to talk in theory. Take the facts as
they are. If action is not taken in time, then I may warn the Government
that the demands of the Mussalmans will be of the sume nature as the demands
-of Irish people in Dublin und of Czechs in Prague.

Coming to these three points, the first is the three vears’ course. There s
practically complete unanimity in the House that there should be a three years'
course, and had this been the object, the Bill would have been through in half
an hour. There would have been no opposition whatever. But if vou read the
Bill itself, you will find that there is no mention of the three vears’ couise.
People reully ask where is the three years' course discussed. Some of the influ-
‘ential people in this House and some members of the Council of State came to
me and looking into the Bill asked me as to where the three years course, which
is the prineipal object of the Bill, is mentioned. And they were reall surprised
and disappointed when T told them that it was in the small amendmen? of section
fiﬁ of the Act where the Higher Secondary Examination of the Board of Higher
Sceondary Education is mentioned. Nobody can get at it easily. The frst
'Qung which ought to have been done was to explain what the Secondary Educa-
tion Board is and then subsequently bring in thig three years’ course. I am not
@ lawyer but the Leader of the House and my Honourable friend, the Law
Mo_mber, will be able to tell whether a reference to a particular examination
which has got no position whatsoever in any law can be mentioned, namely, the
Secondary Education Examination of the Delhi University about which nobody
knows anything. I do not know whether it is or it is not ultra vires. What I
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want to make out is that it they wanted to have three years’ course, it was
nccessary oniy to bring forward one clause Act and if they had done that, I
am sure it would have been carried within half an hour and with no discussion

B

of any kind. ( .

As regards the second point, namely whole time Vice.Chancellor, it has been
provided in the Act that he may be part time or whole time. Considering the
work which falls en the Vice Chancellor, I am inclined to believe thap a whole
time Vice Chancellor is necessary. It is immaterial whether he is paid or not,
but & whole time Vice Chancellor will be necessary. But even if the Government
wented to make it optional, I think thé addition of another sub-c!ause in the
original Act would have achieved that object. There. was no occgsion to intro-

duce this long Bill.

Now the third thing is about the question of recognition and withdrawal of
recognition. I am not even now very happy about the arrangements thut we
have made. If as my Honourable friend had given us to understand that the
Court, the Executive Council and the Academic Council had approved this
purticular item, then why did he not bring it into the Statutes. The Statutes
cun be altered without any reference to the Legislature. Now I do not see
why the discussion from the Court is transferred to the discussion in the Legis-
letive -Assembly. The Statutes could have been amended under the old Act
by the Court with the approval of the Governor 'General in Council. The whole
thing could have been discussed in the Court and could have gone to the Gov-
ernment of India and we would have been relieved and saved ffom this laborious
period extending over two weeks and from thrashing out all ‘these amendmeuts
from A to Z.

Now these discussions have opened a new field. They have brought up ull

kinds of problems dealing with every aspect of university education, which was -

not the original intention of the Bill. They ought to have confined our atten-
tion to the three objects they had in view and left everything to be done by the
Statutes, which could have been amended or repealed in the manner provided
for in the Act by the Court with the consent of the Governor General in Council.
It was quite unnecessary to drag the whole Legislature into the reconstitution
of the Statutes. Then while the whole constitution was under discussion, it
was only fair that the Bill should have been circulated to other educationists,
but this was not done.

Ac regards the first point, I am still very unhappy. Though we have pussed
the Bill what is to happen during the transition period? My friend, Mr.
Sargent, gave ys some idea and I am entirely in sympathy with him, but 1
do not see any trace in the Act or the Statutes whether those proposals will
watcrialize. Perhaps it will be done by Ordinances, but there ought to have
been some mention in the Statutes that Ordinances would be frated to provide
for the transition period for the migration of students from this University to
other Universities and vice vefsa.

As regards the selection of the Vice Chancellor, ] quite agree that the
proposal of having a Committee of Reference to which suggestions may lLe
made i8 a great improvement and I wish the other universities adopt this pro-
posal which has been introduced for the first time in this university and I think
that it is a very salutary suggestion. .

Ax regards the withdrawal of recognition, I am very unhappy. My friends
who ure now piloting the Bill are considering the position of the Delhi Univer-
sity as it is, and I can visualise what the position- of the University will be
tomorrow if these persons are.changed. Keeping this thing in mind, I am
very nervous .about the arrangements made. I stated at the consideration
stage, when the Bill was first introduced, that I doubted verv much whether,
with the advent of different sets of individuals wWho would eome tomorrow to
work out these suggestions, these colleges would continue to exist. It would have
been much better to reduce them to a position similar to that in the Dacea
University. They may continue to flourish under the personnel which are now
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working with the universities, but see what w ould happen tomorrow. And I see
it very clearly. The position would become difficult and this is a thing about
which [ have been very neryous. The next thing is the question of recognition
of teachers and the number’ of hours thev should teach. It is very difficult to
ask what the teachers should do and should not do and how much time they
gshould teach. We must trv to create a feehng of responsibility among the
teachers and see that they take an interest in their pupils. We should keep
them in a cultural atmosphere and se¢ that their leisure hours are spent in
resenrch and that they make the college a seat and temple of learmng These
are the four objects to which our teachers should be trained. If such an atmes-
phere is created, that in itself will be sufficient to meet difficulties. It will take
a long time to achieve these objects. Before we give all these. powers to the
teachers, we must wait and see if such interest, as I have detailed above, has
been created among them. 1 am in favour of giving greater powers to the
teachers; at the same time, theré should be some kind of supervision to see

that these feelings, which I have just mentioned, have been mculcated among
the teachers themselves: .

There are .other decisions which might have been accepted. We made a
suggestion about the Instruction Committee, similar to the Grant Committee.
Now this proposal would have been very salutary. I am given to understand
that a scheme of this kind _may be=taken up as a kind of post-war reconstruction
work. It shofld be done in the interests of university education®s a whole.

One point was referred to.by Mr. Tyson today, viz., that we should consider
the position of Mussalmans in proportion to their strength in the various bodies
in the University. Now, this theory I think as far as we are concerned is
dangerous. It was advanced in 1924 that the position reserved for the Mussal-
mans should be in proportion to the number of applications received for a parti-
cular post. Now if this theory bc accepted and we give places to the Mussal-
mans in proportion to the spplv ations received or the number of graduates ir
the partlcular community, I am afraid that they will never be able to achieve
their objects. Those who are backward will continue to be more backward us
tin:2 goes on. We have to provide special facilities for those who unfortunately
for many reasons, and chiefly on account of mistakes on their part, have not
taken the fullest advantage of the facilities offered to them. Our remedy lies
in offering them these facilities. T am sure they will take advantage of these
and a larger number will be available.

Though we huve passed through these different stages of the Bill, still I
am not very happy, though I am in perfect sympathy with the ob]ects of the
Bill. But the manner in which they desire to give effect to these objects, viz.
by the Statutgs which they have now framed, makes me doubt very much
* whether they will be attained, because if transition arrangements are not made.
I an: sure there will be dlfﬁcultv about the three years course and the University
will have to give it up. If the} have not made proper provision about the Vice
Chanellor there will be trouble about that too. As regards recognition, here
agaiir there will be reactions.

Therefore, they will have to be very careful about the manner in which

they will achieve their object, because thls is much more important than the
actual achievement itself.

Syed Ghulam Bhik Ntlnng (East Punjab: Muhammadan): Sir, in the Third
Rending stage of a Bill. it is customary to congratulate the mover of the Bill
on the skill, tact, perseverance, and intelligence which he has displayed in pilot-
ing the Bill through the stormy seas of the debates in the House. Out of per-
gonal regard for the Honourable the Mover, which T have never concealed, T
do congratulate him, at least in this sense, that his very arduous task is finish-
ed. To my mind, unless T am mistaken, the Bill has bsen under discussion in
thiz House now in the present session for 12 days and the labours of my Hon-
ourable friend Mr. Tyson can be looked upon as the twelve labours of Hercules.
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He has brought his labours to a successful termination and deserves congratula-
tions He deserves them all the more because in the speech which he address-
&d to us loday he has congratulated himself. He has takén stock of all thut he
intended to do and has successfully done, and there Was an unmistakable note of
self-congratulation in the speech he addressed to us. It did come to a certain
extent as a surprise to us, because in his speech moving for reference of the
Bill to a Select Committes, he did not take the House into. his confidence to
‘the extent to which he has done today. Today he has unfolded a good many
of the objects which he had in view when introducing this measure and has
give.. many more details than were supplied in the beginning.

We understood all along that the object of the Bill was to make the Delhbi
Thniversity a model university for the whole of India, that the distinguishing
characteristic of the university would be that it would have a three years’
«legree course and that would be introduced in to this university and tried as an.
educationa] expefiment; and in case that experiment succeeds it is to be fol-
lowed in other universities. That was one object. The second object which
was disclosed to us was the appointment of a whole-time paid Viee Chancellcr
under certain circumstances. The rest of what was contained in the Bill appear-
ed to be intended as conducive to the attainment of those two great objects.

*\Our Honourable friend, Mr." Sargent was quite frank in the first speech he made
in this House on the subject of this Bill and he said he was trying this great
experiment and in doing so he really wanted to build from the roof, instead of
following the hackneyed procedure of first laying the foundations and then
building the superstructure thereon.

Anyhow, whether considered in the light of the speech of Mr. Tyson or of
Mr. Sargent, we thought that the two objects which the Bill had in view were
the two that I have mentioned, viz., the appointment of a whole time paid Viee
Chancellor and the introduction of a three years’ degree course. As must have
been evident throughout these debates, nobody in the House really differed on
thoi: two questions. The proposals’ had the blessings of all concerned;
especially educationists of the standing of Dr. Bir Zia Uddin Ahmad. We all
agreed, that the experiment should be made. In fact, as far as experiments
are concerned. the entire history of modern education in India is a history of
experiments. We have been constantly subjected to a kind of dissection to
study our physiology and anatomy from the educational point of view and we
heve been constantly subjected to experiments. Innumerable experiments have
been made and we have got so much habituated to experiments that we do
not object to anv new experiment being made which comes before us plausibly
Put and expounded by experts, whom of course we have always trusted to guide
us in our march towards the gosl of education. So, to this experiment of
three year course we all of us consented.

The appointment of a whole time puid Viee Chancellor also was not objected
t0; only*his emoluments and the term of his office were under discussion, and of
course they were eventually agreed to. What we really complained of from
the very beginning was that this Bill was huxled at the devoted head of this
Homurgble House all at once. It looked as if the proceedings contemplated in
connection with this Bill were intended all along to be a kind of legislative blitz.
‘The Honouruble the Mover himself felt it and in his very first speech he felt he
owed an apology to the House for confronting it with a formidable looking Bill
at the end of the Session. Not only that he felt that this would be a blow—
because his next sentence was:

“Though we are anxious to get the Bill th i >
't:he blow gum:l ‘have contented ougrulveu with tm?vlzﬁ: ?::CEH’ r:fzr:‘t:c? t:ug:lg::dc':m::i‘tm

instead of taking it on the floor of the House.”

So, he was fully conscious—and he would not be Mr. Tyson if hie were not
conscious that it was a blow; he felt it and confessed it and said that he wanted
to soften it by moving for reference to Select Committee. But le very curiously
added that unless the Select Committee or the House wanted to make it so, the
Bill was reslly not so formidable as it looked. Anyhow, the House having been
taken: by surprise practically, because the Bill had been circulated only about
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seven days before to the Members, and they had not had time to-study and form
any definite views ubout it—my Honourable friend Mr, Lalchand Navalrai moved
for circulation of the Bill te elicit opinion thereon. That motion was supported
by his Party and by the Muslim League Party. But the Government with the aid
of the large army of votes at their command and assisted by certain auxiliary
tforces in the House, carried the motion for reference to Select Committee, so
that the Bill was in due course sent to the Select Committee and emergd from
it in a certain shape; and during the present Session it came before us for con-
gideration.

One more effort was made by a motion of my Honourable friend, Mauivi
Muhammad Abdul Ghani, to get the Bill even at that late hour circulated for
eliciting opinfon thereon. But, in spite of all efforts made to that end the
circulation motion not only failed but gave rise to certain suspiciops in certain

12 Noox. Qquarters. My Homourable friend, Pandit Nilakantha Das, whom I

miss in the House to-day and have missed for several days, detected
in the circulation motion a murderous design and definitely accused the Muslim
League Party of having an intention o kill the measure. It was only lucky
that Government did not think with him; otherwise, Maulvi Muhammad Abdul
Ghani or the Muslim League Party might have been hauled up for attempted -
murder or abetment of murder. Anyhow all is well that ends well, we have
escoped that predicament and now the Bill is before the House.

1 have already said that this Bill was & kind of legislative. blitz. We may
be permitted to heave a sigh of relief that the blitz is now over and "All
Clear”’ is about to be sounded. But as is natural, one may at this stage be
permitted to examine the damage dong by the blitz and to look at the casualty
list. This blitz succeeded in spite of the very strong barrage put up by the
House in the shape of so many amendments, and it is those very amendments
which on being counted now, give us a very heavy list of casualties. 1 call it
a roll of honour, which was the phrase used in the last Great War, because,
although most of our amendments have been rejected, on the whole, at wny
rate, we have certainly secured a moral victory. We do not labour under a
sense of defeat. We think that we have really secured a moral victory over
the forces of bureaucratic stubbornness, and well—shall I say, reaction-
aryism. What was there which was objectionable in the so many amendments
whith sought to secure for the Mussalmans a representation on the several
bodies of the University? What was wrong in that? After all, the University
intends and purports to cater for the education of the entire population of the
province of Delbd, and in fact, also for those hailing from other parts of India
who may be temporsrily living in Delhi. When this is.the object and scope
of the University, if a section of the population gets up and says, I have
also an interest in this institution, my voice also should be heard in running
it and in managing its affairs and in carrying on its work, what is there which
is objectionable in such & demand? As s matter of fact, to-day's speech of
Mr. Tyson findicates to me, unless I have not properly understood it, that
even he feels that there is some justice in that claim. Perhaps,—of course
again T am not quite sure—he holds out a hope that this demand of ours may
receive better consideration and better treatment in future. But when will
that future become the present we do not know. Such futures sre usually a

. kind of mirage which recedes.further and further as we march owards the
wave of water that we see in the distant horizon. Our thirst compels us to
march in the direction of that wave but that wawe recedes further and further
back us we advance. Anyhow some hope is held out. It max be that better
senfe may very soon dawn on the official mind and may.very soon lead to
another amendment of the Act ss it will stand after the present amendment,
or some other method of ensuring to the Mussalmans better representation in
the univessity. “But for the present I think—T am not going into details on
this occasion, because a good many details T have already given in discussing
the amendments that T moved,—for the present I will say we find that the
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Delhi University stands as it stood before the present amending Bill, and,
us 1 said on a former occusion, is to us nothing better than a kind of Hindu
University of Benures; in fact, if a different name is required, I' would call
it the Indraprustha University. 1t should not sbe taken that.we grudge
our brethren of the other community the progress which they have made in
education or the hold which they have on the university at present. We do
not grudge it, we only want fair treatmnent at their hands and at the hynds of
the Government. We want just to be associated with them in the work of
the unviversity, and 1 do not think that mlil fair minded man will look upon
that as a sinister design on the Bill. And that is all.that we had been aiming
at in the course of the debates that have been held over this measure.

I need not further detain the House, but 1 may just say that we have Lad
the advantage of listening to the very enlightening speeches, on certuin occa-
sions, of Mr. Sargent, and I have not concealed my admiration for tha way
in which he belped us in understanding points which he alone as an education-
gl expert could expound to us- I admire the way in which he and Mr. Tyson
have not only sat shoulder to shoulder but worked shoulder to shoulder in the
course of these debates, and I think the congratulations 1 have offered to
Mr. Tyeon equally apply to Mr, Sargent.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): I think we maust
cengratulate ourselves—I mean congratulate all the Members of this House,
on having come to the end of a very weary debate on this Bill, which accord-
ing to Government, as stated by Mr. Tyson, was not contentious at all such
as they could get through as a& matter of courge. However, 1 say that I con-
gratulate the House also on another point. During the discussion we were
feeling monotony over several points especially the communial feature com-

‘ing from one side of the House.

Syed Ghulam Bhik Nairang: \Vhatever we said was not from the *‘commu-
uial’" point of view.

Mr. Lalchand Navalrai: That is only professing it.

Syed Ghulam Bhik Nairang: It is a fact-and I can swear to it.

Mr. Lalchand Navalrai: May I give to the Honoursble Member sematiim
the communial amendments that were put forward?

Syed Ghulam Bhik Nairang: Not one.

Mr. Lalchand Navalrai: Of course, according to you, they are not com-
munal. If you have a communal demand and ask for communal rights, then
let the Government give you but T only ask you not to get it through the back
door. That is our position. I think the Honourable Members of the Muslim
Leaguo should be thankful to us. We do not want their legitimate rights to
be denied to them but we say that in the sphere of education, there ought to-
be purity, no quarrel over communal question and no disturbance such hs we
see in the country now.

Ther! T submit that the monotony is also over. There remains tho ques-
tion whether we should congratulate or thahk the Honournble Members,
Mr. Tyson and Mr. Bargent for having put in an arduous effort ‘o gain their
point. T must at least thank them for this, that they put in n very strong
and robust attempt and effort to gain their point and in that T should (kink
they have succeeded in spite. of all the amendments and discussions which
this side of the House wanted should be acceded to. Angyway T think they
have put their case very ably and I also think they must have spent a few
sleepless nights over this Bill when the communal phase came into it and
thev were being troubled over it. They must have felt that thev were between
two fires. On the one hand, they were feeling that thexr should keen the
purity of education and there should be no revolution of anv nature in the
university education. On the other side, they saw that thix Porty on {his -
side, T mean the Muslim League Party, put in amendments, as manv as ahout
69. That must have frightened them and I must ‘say that thev have stood to
their guns, though they vacillated in one or two matters. On the whole. thev
stuck to the view that the communal cancer should not he introduiced into
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university education. 1 will however say that there is a reduction in my
thauks to them, because they vacillated and changed their policy with regard

‘40 one or two communal rhatters.

Now, so far as the Bill is concerned, it was introduced with an eager desirg
to see tbat the university education is developed and that the University
should have powers under which they can have a three years’ degree ccurse
established. Well, I should think that these objects could have been sequred
without bringing in this Bill into the House. The Act of 1922 itself gave
many powers to them and I think they could have achieved their object by
pussing ordinances and not resorting to the statutory body. They could have
done that. They have therefore to thank themselves for the controversy that
has been introduced into this House by bringing in this Bill. Of course, the
discussion has come to an end. They deserve thanks for it but I trust that
the Bill will be worked in such a way as to show that the only dbject of this
Bill is the development of university education by three years’ degree course.
If they are not going to work it in that spirit, then this enactment will be of
no use.

Now 1 should think that the blame for bringing in this Bill und creating a
trouble and quarrel in this House lies on the advisers of the University and
the Government themselves. Under the present Bill, there were two conten-
tious points, one is with regard to the three years’ degree course and the
second is with regard to the appointment of a permanent Vice Chancellor. It
seems to me that the Government came determined on what was suggested
or inspired by one or two individuals. They made up their minds and then
they cected like experts. The experts when they make up their minds, they,
think that they are the only persons who are in the right and then they stick
to every word of their opinion. The same thing has been done in this Bill.
It seems to me that some person or persons were fascinated with certain ways
of giving education in England and then they made up their mind that
in Indise also the same thing should be introduced. But those persons who
wanted this experiment forgot that India was India and England was England.
England is an advanced country. They have got every kind of facility for
making the universities ideal universities. I do not mean to suggest that in
India, the universities should not be ideal. Who will not wish it but the
point is—is the present Government going to help India in that direction?
Have they done it up to this time I ask? What do we find? We find no uni-
formity in the education that is being given in several universities and the
standerd of education is not the same. Even the subjeets that ure bheing
taught are different.and when these students come out from these universities,
they compete before the Public Bervices Commission and what do wa find.
*One university is competing with another and one university is having a great-
‘er ndvantage over another university on account of certain curriculum that
thay have in their university.

Sir. this is a subject which I would not enlarge. This question has been
hanging fire for a long time and I believe it was referred to the Central Ad-
visory Board to consider it as part of the uniformity of education and t> bring
co-operation between the various universities. Now, we have not found any-
thing here to show that that object has been achieved and any progress has
been made in that direction. I am asking particularly about this at this stuge
tecanse the Delhi University is having an enactment which is certainly not
prevailing in the other Universities. Therefore, when are you going to ask
for that uniformity and co-operation? After you have given them this enract-
ment? Ie it not like sending for and possessing ropes before you have got
the goat? Tt is doing something before-hand and then thinking of doing
somethig which ought to have been done first. S8ir, I was glad once or twice
to find that my Honourable friend Mr. Sargent gave us some assurances
that co-operation and uniformity in respect of educstion and other matters
will be obtained by an attempt to be made hereafter. ,We are waiting to see
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ow it happens, but according to me it should have been done first. How-
wver, we will not weep over the spilt milk and we will wait and see how far
hat sssurance is going to be fulfilled. "1 hope an assurance which is given by
uch a big authority will be fulfilled soon. Until that time, we are not satis-
izd either that the Bill has been passed or the manner in which it has been

rassed. .

Now, let us see what we have done and what are we going to achieve?
lhe first and the most important question is with respect to the pertuanent
Vice Chancellor. How far the Delhi University wanted a paid Vice Chancel-
or is known to us. I think the present Vice Chancellor in consultation with
he Educational Adviser came to the conclusion that the Vice Chancellor
should be a paid officer. For what reasons this conclusion was arrived ut, we
io not know. The work was going on very well with an unpaid Vice Chan-
zellor. In future they may have somebody in mind whom they want to ap-
point ss a paid Vice Chancellor. That is only known to them- We do not
know anything about it. Even if they wanted to dppoint a paid Vice Chan-
cellor, where was the necessity of hurryimg up and bringing this Bill for that
purpose? They also brought it before this House in a manner which was
very siringent. The whole power was being given to the Chancellor. It was
contested in this House and I am glad that to some extent in ‘the Select Com-
mittee some improvement was made. That we cannot deny. Now, it will
not ‘be the Chancellor who will make the appointment but it will be made on
the recommendation of the Executive Council. So far, it is an improve-
ment. Still, I do not like that the Vice Chancellor should be appointed by
the Government or the Chancellor. He should have been appointad in a
democratic manner, that is to say, he should be appointed by the University
itself. They should elect somebody from amongst themselves as u Vice
Chancellor if they have such an important man and not leave it to the Chan-
cellor- Even in our Municipalities and other institutions we have got now
democratic ways of doing things. However, we will wait and see how far
this provision is going to be used. We have to see whether this appointment
is given to a man without influence and purely on his merits.

Then, 8ir, coming to the question of the three years’ degree course, I do
not want to take much time of the House on this subject. On this side it is
said that there is a unanimity that there should be the three years’ degrce
course. I should think that requires a little exception before we comne to
admit that. I have been thinking over this matter that if the Government
wanted to develop education in the Delhi University or in any other univer-
sity, they may have three years’ course for making a graduate. Instead of that,
they might have kept the present two years and created a post-graduate class
where these B.A.'s could go. Where was the necessity of adding one year
which will be finconsistent with other Universities in India? But they are
now bent upon seeing that the present method should be adopted- Leat us
see how it works. At.present we are given only lip assurances and if they
fructify, I shall be very glad. But then the point is this. They say that
the University will teach the first year and the second year of the college,
which 18 equivalent to F, A. and the Intermediate. They say that F. A. and
Intermediate will be done by, crealing the secondary standard in the High
Bchools. Now, that would mean that F. A. and Intermediate will be taught |
there. That in its turn, will depend upon -the grant which they can get from
the Finance Member. We know the Finance Member has been unusually
generous in this direction. In other respects, he is very cautious. He says
economny is needed; war is going on; we want money for the war; we want
evan contributions for the war and so on and so forth. But he seems to huve
given much money to the Delhi- University—we do not know bow much it is—
for the purpose of carrying on the University in the manner the Government
want it to develop.

Well, all right, let it be given. Now, Sir, I want that it should be used in
such a manner as really to develop first of all the schools. I am addressing
B



990 LEGISLATIVE ASSEMBLY [25ta Avc., 1943

[Mr, Lalchand Navalralla
these remarks specially to Mr, Sargent, that he should see that the efficiency
and the ability of the schopls do not deteriorate but increase. That can come
about only when he gives more money to the High Schools. Not only should
he provide more money for the schools, -but also devise better mettle in the
masters and bring them more or less to the standard of Professors. Then only
probably, I am saying ‘probably’ ,deliberately, because I am not certain, they
will get as much education as in the Intermediate class now. Until that happy
time comes, there is great difficulty at present. Several students have gone
away from Delhi fearing.that when they are not going to pass the Intermediate
examination, they will not be taken elsewhere. Therefore, 1 submit that this
difficulty remains there. That is a great’blow to the students in Delhi and
also to those who used to study in Delhi. After all the Delhi University is not
meant for students of Delhi alone. It is meant for others also. Delhi is a
cosmopolitan place where officers from all parts of the country come and stay
for short periods and their children have to study here during the period of stay
of their parents. Now, they are confronted with a great difficulty. That is why
they are going to other Universities. I think they would be loging one.or two
years. Therefore what should be dorfe is the co-operation and consent of other
Tniversities should be sought and obtained without any delay.

With regard to other branches of education that should be given, I think it
would have been much better if the Delhi University had, instead of creatig
three-year degree course, given attention to provide medical education and
created a Medical College here. For that purpose there is very great need.
Now, students have to go to other Universities for medical education. They
have no facilities at present in Delhi. In Delhi thev- have made one facility,
that is that students now can go to the Polvtechmc Institute for one yea‘r and
then they will be taken in the B.Sc. class in the Delhi Umverslty I do not
know whether they will have to study for two or three years'in B.Sec. course.
I think they should be allowed to finish the B.Sc. course within two years after
coming out of the Polytechnié. So far so good. But for Engineering course
and the Medical course, there will be great difficulty. ' The Government should
get the Polytechnic course recognised by other Universities as equal to Interme-
diate standard or some other course acceptable to them."

H’,r President (The Honourable Sir' Abdur Rahim): The Honourable Member
is going into details.

Mr, Lalchand Navalrai: I am going to finish soon. Now, I wish to say one
or two words about this eommunal question, about the communal amendments
which have been moved.

Syed Ghulam Bhik Nairang: There are no ‘‘communial’’ amendments. You
are only saying they were so.

Mr Lalchand Navalrat: Now, I am speaking from my own mouth that they
are communal amendments. } .

What I submit, Sir, is this: thev may gloat over the fact that after all they
bave gained some victory over some communal amendments. But I say, it is
all an eve-wash. I must tell them that. The eye-wash has also been applauded
end rather admired so that the Educational Adviser or the Educational Secretars
or the University rmght say, after all we have given them something. If they
ask for more,. we will give. No, Bir, myv Honourable friends will not have any
victorv in that way. I think it should be left to the University without being
influenced by any higher authority, as the Honourable the Education Secretary
or the Honourable the Educational Adviser. If the University of their own
accord feel that they ought to grant the legitimate rights of certain people, then
it should be left to the University. Not that these demands should be made
one after another, we want five Muslim Members here or three Muslim Members
there, we want Muslim teachers, we want that the Professors should be
Mubammadanised, or that an institution should be Muhammadanised and so
on—all these things are wrong. 1 do not think the University should agree to
this. I should utter a note of waming to the University, that they should not
imitate the weakness of the Government here when Mr. Tyson and his friend
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climbed down and changed their attitude which they adopted in the beginning.
There are two things in which they yielded and that iswrong. Firstly, they
increased the number of Members of the Executive Council with a view to
give more representation to Muslims. Of course the Muslims wanted: that they
should be given on communal basis The Government said, no, no. Wt are

not going to give on communal basis . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
has said all that at the second reading stage. -

Mr, Lalchand Navalrai: All right, Sir. Let me conclude. What 1 am
submitting is this The University should not take a leaf from this book.
What. you have done in this house is wrong. The University should of their
own accord find out what is right and what is really to be done.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
must conclude now. : ’

Mr. Lalchand Navalrai: Now, Sir, one more word with regard to the functions
of the Court in the University. In my opinion that is being trifled with. They
are not being considered as the highest: autharity, there is not much previous
consultation with them as it should be. ’

'Finally, I hope and I expect that the Bill as it is enacted now into law will
be used by the University in a most cautious, legitimate and pure manner.

Sir Muhammad Yamin Khan (Agra Division: Muhammaden Rural): Sir, the
debate on this important Bill is coming to a close and has revealed several very
interesting phases. I'think the whole House will join in paying & tribute to the
patience of my Honourable friends Mr. Tyson and Mr. Sargent on the Govern-
ment side. They have been patiently replying to all questions from this side
which might have exasperated and tried the temper of many people, specially
when they were met by constant opposition and eriticism from these Benches.
All credit must be given to Honourable Members who do their duty properly
with satisfaction to themselves; and on this side we must admire the patience,
the tenacity and the optimism of my Honourable friend Syed Ghulam Bhik
Naireng. In spite of constant opposition he never lost heart and up to the last
amendment he stood his ground giving some reason or other; and when he found
that the same arguments would not convince the other side he was always ready
with fresh arguments and reasons to convince them. He fought this battle
with the greatest valour, It is easy to fight a winning battle, but péople who
fight o losing battle often are demoralised and 'leave the battle-field, but my
Honourable friend fought his battle with tenacity up to the last. Syed Ghulam
Bhik Nairang deserves as much credit as the two Honourable Members on the
Government side whom I have named. |

Sir, we did our duty according to our lights. Our duty was to protect those
whom we have the honour to represent here and to bring justice to them. 1
can assure*Government and my Hindu friends that the Muslim League was never
actuated by any feeling of aggressiveness. We tried opnlv to safeguard the
educational interests of all the communities who live in this citv. The Hindu
nation and the Muslim nation 'tan never he one unless proper regard is shown
to our interesta bv our brethren as they“show to their own community. It the
same interest is shown in the education of Muslims as it is done in the education
of Hindus we will feel happy. We felt that we were not having our proper
share and we ventilated our grievances with proper facts and figures. We did
not make it a political agitation because there is nothing political in it. but we
showed that the education of Muslims was not having the attention that it
tdeserves, and that was because the University did not have a fair representation
of Muslims in all its different bodies. My Honoursble friend Mr. Lalchand
Navalrai may claim to be & nationalist and he may say he is not ‘‘communal’’.
But we have found that whenever any point is discussed he alwuys raises the
question of Sindhis. So, if he is not communal he is at least ‘‘provineial”’, and
wants to get benefits for his province at the expense of other provinces, which
is worses .

B2
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He may say that it is not a moral victory for us. He may shut his eyes to
facts but our moral victory lay in the fact that we were able to bring round those
gentlemen who did not see eye to eye with us at the beginning and Mr. Tyson
had to admit,—I congratulate him on his frankness,—that the Mussalmans did
not get their proper share in the University and that they will try to secure that
share for us. That admission and that statement was the greatest moral victory

for this side of the House. We have shown that our education could 'not ,

‘progress ‘to the extent which we desired on account of paucity of funds and on
sccount of the citcumstances in which we were placed. We therefore, want
that the Government should come to our help.

Sir, may I refer the House to the remarks made by the Honourable the
Finance ‘Member while he interrupted when we were discussing the financial
condition of these colleges und to which, I may say, I take exception. Speaking
about the colleges which may find it difficult to erect thely own new buildings
-on account of lack of funds, the Finance Member said: *‘We help those who help
themselves’’. I should have thought, Sir, that the Government was helping those

who could not help themselves. The principle of & good Government should be °

that they should come to the help of those who need it most. It is not neces-
sary for the Government to help those who can help themselves, but their help
becomes necessary in the case of those people who cannot, hecause of certain
circumstances, help themselves. The proverb actually is: ‘“God helps those
who help themselves”’. I never thought that the Government will assure that
position. In the matter of education, it is the duty of the Government to come
to the help of those people—to whatever community they may belong—who
cannot, on account of lack of funds, make further progress. The use of such a
phrase as the Honourable the Finance Member has used does not appeal to us;
we want the Government to act otherwise.

Sir, it will be interesting to note that on practically every amendment on which
we challenged a division, we had the majority of elected members on our side;

‘we never lost so far as votes of, elected members were concerned.  If you will

"refer to the names, you will find, 8ir, that not only the Muslim League but the
‘Nationalist Party and some unattached members also voted with us. But even
in such cases where we had the support of the Nationalist Party; the Government
did not like to give in. In view of what they say about ‘democratic institutions’
and ‘democratic Government’, the attitude adopted by the Government in certain
cases was not very convincing. The proper course for the Government should
have been to leave everybody free to vote as they liked, and if they had also
giver: tnat liberty to the Nominated Non-Official members—in whom they have
£ull trust and, who perhaps have been nominated on the ground that they possess
a good deal of commonsense—it would have been very much appreciated by
everybody and it would have served as & good example. 1 feel, Sir, if the Gov-

ernment had given that choice to everybody, even some of the Government -

officials would have voted on our side. Anyway, taking into consideration the
votes of elected members, the majority of tHem 'were on our side, and that is
the moral victory which we claim we have won. But I must say that if the
proper course had been followed, we would not have lost even a single division.
There may have been certain reasons which influenced the Non-Official Nominated
Members who have unconsciously voted with the Government, but I feel that
if they had listened to the debate and if they had bheen left free to vote, the whole
lot' of them would have come to our side. T may say. Sir. that we had the
support of some broadminded Hindu Members also. When the question of
representation of Muslims on certsin bodies came up for discussion, we found to
our satisfaction that on many occasions two members representing the depressed
classes voted with us. The leader of the Nationalist Party also supported us on
several occasions. Sir, I say that it was the justice of our cause which appealed
to these Members. I am sure if the Government .were placed in that position at
the last stage, probably they would have been convinced and would have changed
their mind the other way. But they had to pass the Bill as it had emerged
from ‘he Select Committee. The debate on this Bill must have revealed to them,
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however, that there are many things which require further amendments, and I
am sure when the Act comes into force, the Government will realize that wo
are right and that they should have accepted our amendments. I am, for one
convinced that & change is bound to come and Govemnment will accede to our
requests on many points.

I think, Sir, that the changes which the Honourable Member.has accegted
will, to some extent, afford a little relief. But those changes will not satisfy
my Party or my community which is represented by my _l’ﬂ-!“ty- I can only hope
that the Government and our sister Hindu community will some day realize that
India cun never rise and progress if a section of the population is left b‘ehmd
and is not able to advance with the same rapidity as others. Therefore, they
will not like in any way to become averse to the education of the Mussalmans,

and this University of Delhi will after some time begin to play a

1®x. part which will make it to be considered as 8 model University. This

University is situated where the seat of the Government is, and we want t.hgt

this University should rise to that extent as to lead the other Universities in

different spheres and in this University in the field of education all communities
in this city will get a proper share and a proper impetus and encouragement.

I do not want to go into the details of the Bill and the sections and clauses
which have been amended or ignored, because they have been dealt with already
and it is useless to repeat those things, But I wanted to make a few observa-
tions on the broad features of the Bill and the debate as it has emerged today.

I hope this Bill will be, as it is emerging, put to the test and that{ the other
requirements, which we think and consider necessary, will soon be also found to
be essential by the Government as we find them today.

Sir, with these words I conclude.

Mr. M. Ghiasuddin (Punjib: Landholders): Sir, we have been debating ¢thin
Rill now for about two weeks and the Bill as it has emerged at the end of the
twn weeks is, I am sure, a great irnprovement on the Act that existed. These
long discussions have demonstrated one thing, and that is the interest that this
Hcouse takes in matters of education. It has shown to the world how interested
Honourable Members are in the cause of education and that they are prepared to
mive their valuable time in order to further this cause.

T want to say something about the giants that have emerged from this debate.
One ir Mr, Tyson. He has piloted this Bill with great patience and forbear-
ance. The other is Mr. Sargent who -helped him with his technical knowledge
+f the education in this province. Then there is my Honourable friend, Ghulam
Bhik Nairang, who put forward his point of view with great clarity and wisedom
and his advocacy was able to win many a vote on his side, including the vote oi
th: distinguished person, the Hondurable Dr. Banerjes, the Leader of the
Naotionalist Party. . This is a tribute to the advocacy of my Honourable friends
cof the Muslim League as well as to the fair-mindedness of my Honourable
friend, Dr. Banerjea, who has demonstrated that he came here with an open
mind and when he saw a cause worth supporting, even at the cost of temporary
unpopularity, he has not shirked his duty and done the right thing.

Sir, T am glad that Mr. Tyson gave the assurance that this Bill is not the last
word. As the debate progressed we found that all’was not well with the admi-
nistration of the University of Delhi. This prolonged .debate has at lenst
served one propose, viz., it has brought the present administration of the Delhi
University to light and public attention has been focussed on it, and I hope
that the Members of the Government of Indin who are ultimately responsible
for, and who have to watch, the administration of the University, will keep a
keen lookout and try to remedy all the deferts which they find. Theyv will show
further fairmindedness if, after they find thut even after “their supervision
matters do not improve, théy bring a further amending Act to this House, in
which they might find it possible to incorporate some of the necessary amend-
ments which the House rejected this time.

#  Bir, as for the Bill itself I won't say very much, but one of the ‘improve-
- mente T find is the provision of the permanent Vice Chancellor. We find in a
good many universities that people should have real connection with a university



1000 LEGISLATIVE ASSEMBLY [25TE Ava., 1943
‘{Mr. M. Ghiasuddin]

before they can put their heart and soul in it, and for the successful running
of an nstitution like the Delhi University, it is absolutely necessary that a man
should be permanently astached to it and 1 welcome this inclusion.

There was one more revelation made by Mr. Tyson and that was that Muslim
students appeared to be very few in the University. I do not know whom to
blame for it—whether the proximity of Aligarh, as he pointed out, is responsible
for it, or whether they do not get enough encouragement, or their finances are
low. Whatever the cause, I think it is not a very satisfactory state of affuirs
and I hope in future every effort will be made to induce the Muslim residents
of this Province to send their sons and daughters for higher education here, so
that this deficiency may be made good in a short time. '

8ir, I have nothing more to say except to add my good wishes for the passage
of this Bill. T do hope that the University of Delhi will benefit by it.

Mr. Kallash Bihari Lall (Bhagalpur, Purnea and the Soanthal Parganas: Non-
Muhammadan): I have seen Honourable Members have congratulated themselves
und have also congratulated Honourable Members on behalf of the Government
piloting this Bill, and I also feel the urge that we should congratulate ourselves -
that. we have acted in-a befitting way. Although we have heard just now that.
moral victories have been guined—I am not prepared to admit whether the
victories were real, moral, ephemeral, spiritual, or God knows “what: But this
much is certain that there has been victory on some side: and when I see my
Honourable friend, Mr. Ghulam Bhik Nairang admitting that there wag not a
single communal amendment ., . . .

Syed Ghulam Bhik Nairang: Mr. Lalchand Navalrai definitely charged me
with putting forward cornmunal amendments which I deny most solemnly.

Mr, Kailash Bihari Lall: Do you deny that your amendments were cormr-
munal ?

Syed Ghulam Bhik Nairang: I simply deny that charge; it is not for me to
mvent charges against myself and then to deny them.

Mr. Kailash ‘Biharl Lall: There need not be any wrangle over the pronuncia- .
tion of the term or its spelling. I felt that it was not the right spirit in which
he had understood the thing; and as soon as he admits that there was not a
single communal amendment I felt that there had been some moral victory ;
and the Government at least should congratulate themselves upon this moral
victory; ‘a little fairness on their part has created this utmosphere that people
are not prepared to own that there was anything communal. As for injustice
to o certain set of people, no one will support it, whether it is communal or
national or something else; much less would any Government support it; if thev
did. they would have to rectify that mistake. But one liftle thing discouraged
me and that was the setback on the part of the Government in showing some
sympathy and admitting that perhaps they failed in their duty as they
could not fulfil certain demande. To that extent this Bill should be taken
a8 & moral defeat because of that weakness. I felt they should gird up their
loine for still further victories and regard it as if they have done a service
to those for whom they feel they have not done as much as they would have
liked to do. T feel that the Government has done good to those very people
who urged those communal améndments, even if they deny it now. I do not
know what term should be used—whether communal or party; but they did
real good to them because I realise that it is really doing good to those who
believe that things should be otherwise; but it is surely for their good "that
Government sometimes takes a strong step and in the end Government stand
justified. For instance, T may say that if my Honourable friend, Babu Baijnath
Bajoria had been here T do not know what his repercussions would have been in
the matter, as we know how verv conservative he is. He would Mave even
objected to the abolition of Sati if he were allowed to do it. As I have studied '
hire, he is a conservative, but we have seen that Government is not going to
relax its policy as far as that custom is concerned. Mr. Bajoria would be dis

appointed in that; and T say that people of that type would be surely dis-
eppointed . . . . . )
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An Honourable Member: Do not speak of him in his absence.

Mr, Kailash Bihari Lall: But his principles are so public-and I do not thiuk
I am doing him an injustice when 1 say that. It is in that light that I say
. that Government would be justified in taking strong steps by doing some good

to. people though they may be detested for the tithe being for doing so. My
friends should not take it in that light because I am not only spesking of thoir
amendments but also about the Government amendments as contained in the
Bill itself. I opposed the communal scholarships because I am. not satisfied
with the Bill as it is; I hope better sense may prevail later, and if at all our
education is to be purified in the interests of the nation, a time may come when
further amendments would be necessary. There were some amendments

like the one about the safeguarding of Islamic culture which . . . . .
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
necd not go into those details. .

Mr. Kailagh Biharl Lall: I am simply referring to them. I am passing on.
Sir Yamin Khan also referred to the moral victory . . . . . .

Mr. President (The Honourable Sir Abdur Rahim): I think the Honourable
Member has said enough about moral victory already.

Mr. Kailash Bihari Lall: All right, Sir.- As my, remarks about moral victory
buve been enough, I shall talk about immoral victory; the immoral victory, is ¢n
the side of the press people who have been doing less than justice in announcing
to the world that the Members of this House are engaged in communal wrang-
lea. They should not have taken advantage of the matter in that way, because
we have seen that what we have discussed here is not in the communal interests;
better sense has prevailed and the Government has piloted the Bill in such a
way that they have withstood that kind of onslaught and there was no wrangle
on this communal matter. Of course, certain grievances were placed before us
and those grievances were looked into and answered. That does not mean there
was anything communal about it.

Mr, Lalchand Navalrai: Is the press right or are you right?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
ought Dot to interrupt.

Mr, Kailagsh Bihari Lall: Of course, stress should have been placed on the
national rather than on the communal point of view; and I therefore think the
immoral victory is on the part of the press people who have announced that
the Central Assembly is doing something in that strain.

So far as the working of the Act is concerned, I have already said that the
Bill as it stands now is not wholly satisfactory, but I do not think it should
be thrown out; it should be given a fair trial to see how it works; and then
we will have time to bring in further changes if we feal like it. With these

observations I think the Bill should be given a chance.
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-asszrabled after Lunch at Helf Past Two of the Clock,
Bir F. E. James (one of the Panel of Chairmen) in the Chair.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): It is usual
for the House to congratulate the Member sponsoring 4 Bill. I was thinking
whether I should congratulate the Government with whom the sponsoring of this
Bill rests, and particularly, those Members who are actually piloting the Bill
—and the leader of the House, or the Muslim League which has taken such a
prominent part in the discussion of this Bill. Whether T should congratulate the
Muslim League for the determined stand that they have made, or the Govern-
mnat Members for standing those shock tactics. Whether The Government is
war weary I know not, but when I just entered this House T was given
8 piece of information from newspaper reports that there is going to be no Nov-
ember Sessiop. If it i 80, it seems to me that the Government is very much
struck by the onslaughts of the Muslim League, and has become very war weary
and needs rest. I do admit that the Leader of the House'and my Honouralle
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friends, Messrs. Tyson and Sargent, have had to stand a good deal of rough
knocks from the Muslim League. However, I congratulate both of them and
also the Leader of the Hopse, and here on this side, particularly my friends
Ghulam Bhik Nairang and Mr. Abdul Ghani the Members who took an intélli-
gent part in the discussion of this Bill, and have shown themselves to be what
one might say the intelligence department of the Muslim League.

Mr. Lalchand Navalrai: What about the Autumn Session?

Mr. Govind V. Deshmukh: I referred to Mr. Nairang and Mr. Abdul Ghani.
They appeared to me from the labour that they had put in and the amendments
that stood in the names of these persons that they were really the intelligence

-department -of the Muslim League and they had taken great pains. One is
reminded of the good old days of the Congress whenever they wished to sponsor
a Bill or wished to lead an. opposition,—they worked as a great team. This
is an example which T hope hereafter will be followed by other parties, and I do
think that Government will appreciate such efforts and not be desirous of taking
rests whenever there is such an opposition.

One thing that I wish to refer to is the desire of the Muslim League to get
representation on these different educational bodies of the University. Nobody
can have any complaint as regards their desire. Government is not against it.
If 1 remember correctly, Mr. Tyson said, though Muslims have not been speci-
fically mentioned there, that it is the desire of Government that all communities
should be associated in the efforts of education, which meant bodies of the Delhi
University. He laid down one rule for guidance and the Muslim League laid
down a different rule for gyidance. Mr. Tyson said that their association will
certainly depend on their participation in the university education and the efforts
depend on their participation in the university education and the efforts they
make. It seems to me a very sound proposition that if a community shows a
greater interest in education, that community shpuld be associated in pro-
portion to the interest it takes in education. It is said, as Dr. Sir Zia Uddin
Ahmad said they jmay be partly responsible, it is their own mistake, and
it seems to. me that they are responsible. If they are backward in
education it- is because they did not wish to take advantage of the facilities
which were then given. I read an article in the Dawn about two days ago by
o Muslim gentleman who gave a description of Delhi as it was in the 1837
and {here he gave the number of students who were in the colleges. Even in
the good old days the number of Muslim students was really one-third or one-
fourth of the Hindu students who were attending the colleges. If anybody
neglects Lo benefit himself of the fadilities given, opportunities given, then
you cannot blame that the person who has provided the facilities has not given
the facilities. The argumeut that because a community is backward, therefore
it should be helped in every possible way would mean this, ‘that there wonld
be no incentive left to the community to make any progress. If anything,
they would like to be backward. Whether they are backward or not, they would
like to say that they are backward if some premium is put on the backivardness
of a community, if that becomes the sole ground not only of promotion in
services ot recruitment but also preference in the matter of representation on
bodies connected with education. Therefore it seems to me unreasonable that
anybody should come before the House and say, we desérve suppory because
we are backward. The sensible rule by which any one would be guided is the
interest that the community takes in any walk of life which would entitle it to &
representation.

Having said this much, let me say that the Government has expressed its
desire,—it has made arrangements for the association of all communities in the
matter of education in the University. When the Governhment, i.e., Mr. Tyson

*said that, he had not only the Muslims in his mind—he has said so, though he
hes not mentioned Muslims specifically, he has made a good deal of provi-
sion for them to be taken on to the several bodies connected with the univer-
sity,—but the scheduled classes also, the scheduled classes need mnot feel dis-
appointed. All the minority communities—that is what he said in the opening
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specch to-day—he has all the minority communities before him. I should like
to say this, in conneetion with the education of the depressed classes, that it is
the desire of .every one, whether it is Muslims or Hindus, that they should
edurate themselves. May I say that it is not only the Government which is
trying its level best but the Hindu community also takes greater interest in
the education of the depressed classes? As a matter (‘)f fact, it would .be doing
injustice if one were to say that the majority community was not doing aay-
thing for the depressed classes. The Arya Samajists are doing their level hest.
They teach them not only in the ordinary schools, but they have gone to the
extent of educating them in their own Gurukuls. They have brushed aside
all ideas of caste. They have mot only done that, but they have appointed
chem in several cases after having given them proper education as preaschers of
Aryva Bamaj. It would be doing the Hindus an injustice if it is said that they
are not doing all they can possibly do in the face of the opposition of the Sana-
tanists to uplift the depressed classes even in the matter of education.

8ir, I very much wish that this Bill, before it came before this House, had
the advantage of securing the advice of men like Dr. Zia Uddin. - It seems to
be the intention of Government to have three main points carried out in this
Bill. One is a whole time Vice Chancellor, I thoroughly agree that there
should be a whole time Vice Chancellor. We should have Vice Chancellors who
nit merely carry on the old ideas but we must have Vice Chancellors who have
.gut new ideas, who can put new life into the University at times and give fresh
ideas and put some life into it which will be beneficial to the student community
ag well. But this idea could have been carried out, as Dr. Zia Uddin pointed
out. by having only a clause in the Bill. Then another clause as regards the
three years degree course and one other item also, recognition of colleges or
something likewise. If we would have had that advantage, we would have been
spared the trial of going through this long debate over these questions. It was
unfortunate that the Muslim Members of the Select Committee did not take
any part in it and staged a walk-out. It is really to be deplored and hereafter
one mnay expect that the Party will be in & paosition to give all the co-operation
that it possibly can, ;

Sir, these are the main points on which I wished to address the House and
after all this, I have to congratulate the Government Members who have borne
this great stress and stood the strain. It would be desirable to carry into prac-
ti:e the idens which they have put in this Bill and I hope there would be no
delay. With these few words, I resume my seat.

Maulana Zafar Al Khan (East Central Punjab: Muhammadan): We have
had a very lively discussion on the subject of the Delhi University Bill for the
past 12 days and the memory of this discussion will go down to history as a very
remarkable case of complacency on the part of the Government. While hund-
reds and thousands of people in India were dying of starvation, like a swarm
of flies i the streets of Calcutta and Benares and elsewhere, in this House a
Bill was being merrily discussed to give education to the people of Delhi. If
the Government wants to be congratulated, on that feat, T shall join the ranks
of those who have congratulated them. When the Bill came for second read-
ing, we were under the idea that the Government wanted to create a full'
fledged model university. The Government were also under thut impression and
they thought in their superior wisdom that the Bill as it emerged out of the
Belect Committee was a non-contentious measure. Later on, a new life wus
introduced into this discussion by the historic attitude taken up by the Muslim
League. The Government thought.that the appointment of a whole time
salaried Viee-Chancellor and the experiment of the three years degree course
were the two main features of the Bill and after a discussion on these two
items, they thought thev would be able to carry this measure in one or two
davs through a pliant House. They thought that hecause the Congress
Benches were empty, the Nationalists gave them some sort of support and
because the nominated members were alwavs their henchmen ready to vote on
their side in any circumstances they would be able to carry the Bill through.
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But for the first time in the history of this. Legislature, His Majesty’s Oppo-
sition, the Muslim League, comes forward and gives the Government a battle
royal and in that battle thay succeed. The moral victory, as has been pointed
out by many speakers, is on their side and when this battle was over, suddenly
Mr. Tyson and Mr. Sargent had to admit that the University was not a model
University. 1t will be a model university in the days to come—first admission
first defeat. What is a model university according to the best views on this
subject? A model university according to the Mussalmans is & university which
does not tax knowledge, which does not require & student to pay his fees for
the learning that he acquires. This is the first principle so far as the subject
of education is concerned in Islam. The Holy Prophet says:

“dl ilmo ilman; damul abden wa idmul adyan.”
Knowledge is of two kinds—theology and medical science.. So according to
that saying, in all Muslim seminaries and universities throughout the length
and breadth of the world Islamic curriculum not only includes history and
litergture, astronomy, theology but also medical science and every Mussalman,
is expected to be well read, expected after having taken his degree to be a
hakim, a tabib. The Mussalmans have always held, according to the teaching
of their Holy Prophet that knowledge of philosophy or science is the lost pro-
perty of the Mussalman. Tt is his right to acquire it from whatever source
he gets it. The Greek system of medicine, for instance, had its origin in the
wisdom and the skill of the people of Greece. When the Mussalmans came
and began to raise great Universities, they followed Greece in medicine and

throughout their history the Greek system of medicine was upheld and fostered
by the Mussalmans. ’

Mr. Chairman (Sir F. E. James): I ought to observe that we are not dis-

cussing the Greek system of medicine. The Honourable Member had better
come to the Bill. -

Maulana Zafar Ali Khan: That is the proper preface of what is to come.
If anybody opposes the Greek systemn of medicine, the Mussalmans say: ‘““We
wili fight against you'’. They are against allopathy, not' because allopathy
is a foreign art, but because they have not taken to it as being an inferior
system. 8o, with these glorious traditions at thei back, when the Mussalmans’
demand that inthe management of the University, in every section of it, they
shall be represented as Mussalmans, Mr. Tyson follows the practice of the
Hindu wife who does not name ker husband out of modesty when asked to do
so. He takes up that attitude and says: ‘“Well, we will give you soma share
in the Governing Bodies of the University but you shall not be specifically
named’’. Why not? What is o Mussalman and what is the Islam of which
they are so much afraid? We believe in the Unity of God; we say prayers
five times a day; we keep fasts for 80 days in the year; we give two and a
half per cent. of our annual income in alms and once in our life time we
perform the Haj. Are these beliefs and practices an obstacle in the way of non-
Mussalmans who are monopolising the University? Because I happen to
believe in the Unity of God, does it mean that I will be against the Hindus
in the Syndicate or the Academic Council or the Court? Nothing of the sort.
This was the question that was taken up by the Muslim League and we called
upon the Government, as our birth-right, to give us proper and adequate
share. We did not ask for proportionate share, but we asked for adequate
and effective share in the government of the University as such, not as un-
named, unsung and unhonoured beings but as Mussalmans who had a glorious
history and glorious traditions extending over a period.of 1,300 years. We hgve
won to o certain extent, to the extent of compelling the Government to give
the Chancellor the right of nominating us. But we tell them that we. shall
not be nominated. We have the right to be elected by our own, Flectora.tes
and ‘this will come in a very few years' time. That time is coming and I
warn you that if you do not take proper heed, the writing on the wall is there.
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You shall have to part with power; we shall acquire that power and with uhe
help of the Nationalists, the Hindus and the depressed classes, whom we mean
to enfranchise, we shall have our .own University and we shall bave our owh
laws and the Bill as it has emerged from the Select Committee and passed
the third reading will be.thrown into the waste-paper basket.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 8ir, a
protracted debate on the Delhi University (Amendment) Bill is now about to
come to an end asnd the Bill is at last going to be placed on the Statute-
book. 'I have on many occasions dealt with the details of this measure and
at the present moment it is not desirable on my part to emphasize those
details once again. I will, therefore, confine myself to-a few observations of
& general character.

Mr. Chairman, I and my Party have very often opposed this Bill in the
various stages of its career. But we have not done so for the mere purpose
of opposition. Our purpose has been different. We have been trying-to rid
this Bill of its objectionable and reactionary features and add to-it provisions
of & wholesome character. Indeed, from the very first to the last it has been
our constant endeavour to iinprove the Bill to the largest possible extent. Wa
did not deal with this Bill in a spirit of carping criticism but made sugges-
tions and moved amendments in order to see to it that the Bill becomes use-
ful'and beneficial to the people at large. I admit that some of our sugges-
tions and amendments have been accepted by the Government and the House.
‘T would have been happy if many more of our suggestions and amendments
had found favour with the Government and this Assembly. But' the attitude
which was taken up by the Governmnent was so adamsant and so intolerant
that we did not succeed in achieving our object. But it is no use harping
now on the past. We must concentrate our attention on the future. .

Before I deal with what should be done in the future, I should like ‘o
say just & word about the general policy which has guided us in dealing with
this measure. We have tried to keep before our eyes the educational inter-
ests of the people and nothing else and we have attempted to steer clear of
officialism on the one hand and communalism on the other. This has been our
general policy. We have not fully succeeded in carrying out the policy but
that has not been our fault. We are satisfied that we have done our duty.
As regards officialism, it is clear now that the nominated element. has been
greatly increased on the different bodies of the University. I have always
been opposed to the policy of nomination. But the Government have thought
otherwise. As regards communalism we have thought it our duty
to opnose those nmendments -which in our view—I do not say our
view has always been right—appeared to us, rightly or wrongly, designed to
further the communal cause. But I must make it very plain that 1T and my,
Party do not stand against the participation by minority communities in. the
working of the Delhi University. We have accepted all suggestions and amend-
ment§ which we could accept without sacrificing our principles in this regard.

3 p.M.

. As for the future, we have to consider what should be our primary object
in giving effect to the provisions of this Bill. Our primary object, in my
opinion, would be nothing more and nothing less than the advancement of
learning. The Government have now secured to themselves much greater
power than they possessed before and I would advise them, if T may, to use
this power in the -best interests of this University. I know that there a feel-
ing in Government quarters that because the Government make large grants
to the Delhi University, therefore, they are entitled to exercise control over
all its affairs. That, I submit, 8ir, is & mistaken view. Control for the sake
of control is a most undesirable thing. 1 believe the House knows that large
grants are madé in FEngland to the Universities of Oxford and £ambridge and
London. The Government of that country never seeks to interfere with the
administration of their affairs. I am a Member of the Convoecation of the
‘London University and T always get copies of the proceedings of that great
institution; it hag never come to my knowledge that the Government has ever
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interfered with the normal working of that body. Here also, 1 hope the
overnment will teke up the same attitude. '

Now, coming to some of the details with regard to the working of the Delhi
University, I would suggest that all parties concerned in the welfare of the
University should concentrate their attention on some of the important points.
In the first place, they should do their best to inculcate a spirit of discipline
und & sense of duty in the minds of the teachers and students of the University.
We have seen that a sense of duty is the most important thing which a
man or & woman should possess. As regards discipline, I use . the word
‘inculegte’ in the minds of students by teachers; I do not use the word
‘enforce’, because enforcement of discipline does not create a healthy frame
of mind. Inculcation in the mind of students of a spirit of discipline is on
the other hand a very essential and desirable thing. Now, this discipline
which I wish to be inculcated should be more on the moral p‘}e.ne than on t_he.
physical plane. In the University, the discipline should not be that __whlch
prevails in the army or in the police force, but it should be the discipline of
an entirely different sort. This discipline can be inculcated more by example
than by the use of the rod. As regards teaching, we have heard many com-
plaints and it should be the earnest endeavour of every person connected wlil;h

- the Delhi University to improve teaching arrangements. If we are unable to
improve teaching arrangements in the Delhi University, we shall never be able
to make the Delhi University an institution worthy of the capital of Indin.

The next point which I should like to emphasise is that greater attention
should be devoted to industrial and technical training. In this respect, the
Delhi University has' been very sadly backward. 1 know that there is a Poly-
technic which has been doing useful work during the lust three or four years,
but this Polytechnic has not yet ‘been absorbed in the University and it is
doing work of & somewhat inferior character. It will be desirnble now to
amalgamate the Polytechnic with the Departments of the University so that
it may become an institution which will not only train artisans and small
handicraftemen, but also organisers and captains of industry and trade.

I deal next with the question of scientific training. This has been rather
badly neglected in this university. We should all remember that the present
nge is an .age of science and we should encourage the students to take up
scientific subjects in preference to the arts subjects, in order that they may be
able to advance the economic interests of the country to a much greater
extent than they have been so far able to do.

Lastly, I should insist on greater facilities being provided for research work.
There is o Records Department in this city, the capital of India; this depart-
*ment is o storehouse of information for all earnest-minded students. But
there should also be a well-equipped library in the university which-students
may utilise for their work. 1 know that since the arrival of Sir Maurice ‘Gwyer
the library of the University—which was a tiny little thing six or seven years
ago—has considerably develcped; but there is still a great deal of scope for
further development. And side by side with the development of library faci-
lities you will have to erect s central laboratory for research work in the Uni-
versity,—a laboratory on the lines of the Calcutta- University which has 3o
many departments and where so much good work is being done.

8o much regarding the detailed work of the Delhi University; T turn now
to its general aspeet. Tt should be the aim of every well-wisher of the Dielhi
University to bring about a pure academic atmosphere in this institution. But
how is that object to be attained? Tt cannot be attained without having in
view a common goal for all. And what should be that eommon goal? The
eommon gonla as I have said hefore, is the advancement of learning and noth-
ing else. We should brush aside from our minds all ideas abhout the needs of

- particular sects and communities. I.do not mean to say that shfeguards in
respect of the educational interests of different communities should not be pro-
vided; T am anxipus that the edueational progress of every community should
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be fully secured. But that should be done by mutual understanding and in a
8pirit of accommodation. If the majority community in Delhi has not so far
done its duty towards the minority communities it is up to every well-wisher
of the Delhi University and of the country at Mrge to insist on this being
done now. If the minority communities ‘have any feeling that they have not
been properly treated, certainly that feeling should be removed und no slone
should be lett unturned to satisfy the legitimate demands of every community,
But granting all that, we should see to it that a proper academic atmosphere
prevails in the Delhi University. As a majority community has its duties so
also have the minority communities. They must, work in a spirit of co-opera-
tion and not in a spirit of exclusiveness, and it should be their endeavour to
secure the goodwill of the majority community. If that is done and if the
differént communities of India are assisted by Government in taking: proper
action the Delhi University may become a real centre of learning. My Hou-
ourable friend Mr. Tyson said that it was the ambition of Government to make
the Delhi University a model institution. 1 fully sympathise with that ideal,
but how far it will be translated into action will depend largely on Government
and on the people who will administer the affairs of this university. 1 hope
and trust that advancement of learning will be adopted nét as a motto in theory
but should be translated into practice; and if that is done the Delhi University
will be able to make a substantial contribution’' to the progress of education
in this country.

Mr. J. P. Sargent (Government of India: Nominated Official): Sir, 1 wish
first of all to express my sincere appreciation of the kind things which have
been said about my Honourable friend and myself by Members in different
parts of the House. I should like Honourable Members to know that this is
not a mere formal expression of gratitude; because, Sir, I realise that on many
occasions during the last fortnight it has been my misfortune to have to try
and explain in this House some rather techrical educational points which may
be quite familiar to me but are probably much less familiar and intelligible
to other Members. And I realise as clearly as other people how limited my
powers of exposition in these matters are. In spite of that T have received
every indulgence and Members. have listened to me with the utmost patience
and kindness; consequently, Sir, my gratitute is really genuine.

Now, Sir, as an educationist I cannot help feeling that this Bill has been
a little unlucky to be drawn into so large and important an issue as that in
which it has found itself. I make no complaint whatever about that; T have
myself not intervened in any of the discussions of what have been deseribed
rightly or wrongly as communal issues, and I do not propose to say anything
on that point. In spite, however, of this prolonged debate and in spite of the
rather formidable appearance of our Bill,—I must admit it came to me as a.
bit of surprise when I received it from the printer,—not a very great deal, I
think, has been said in the last fortnight against the principles to which 1
personally attach great importance.

It has been a pleasure to me, although I knew his views more or less beforo-
hund. that my Honourable friend, the Vice Chancellor of Aligarh University,
has in no unhesitating way expressed his general approval of the three years’
degrec course. Other gentlemen have done the same. I was also interested
to hear him say that to, carry out the scheme we have in hand in connection
with the re-organization of Delhi University he appreciated that a whole time
Vice Chancellor might well be necessary. I do, however, in that connection
wish to assure, if I may, my Honourable friend, Mr. Navalrai, that. certainly 1
have no one in mind as a successor to the- present Vice Chancellor; it may not
even be necessary to employ the powers which we thought it was desifable
to incorporate in the Bill. Those are two of the items of the Bill which I quite
agrce were very important. ‘

But I have to refer vet once more to a subject on which the House must
be getting very weary of my voice, and that iz the question of co-operation
hetween the Universiy and the colleges to raise the standard of teaching und
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the stondard of scholarsbip all round. The main aim of the re-organization
scheme has been to improve the status of the colleges and to increas: their
weight in the scholarly and feaching activitics of the University. There have
been complaints in the past into which I do not propose to enter. There is no
.doubt—as in most complaints there is—something to be said on both sides; it
hus been soid with regard to the colleges, to put it very briefly, that they or some
of ‘hem: have not paid salaries or offered conditions of service which attracted the
sort of teachers who could be satisfactorily employed as readers or even teachers
of the University. The colleges, or some of them, have retaliated with whas I
know from my personal. experience is & good deal of justice, that-in fact the
University has been dominated by one or two colleges and that they them-
. selves did not get either a fair weight in the Councils of the University or a
faic sbare of the higher teaching posts. As I say, I do not propose in the least
to attempt to analyse the justice of either of those complaints,\I only wish, in
uppealing to the Members of this House and to the wider public outside for a
fair trial for this experiment, to point out that we hava already done a good
deal to enable the colleges and the University to co-operate more fully than
h2s been practicable inl the past. Agreed scales of salaries, which I ‘think com.
pare favourably with those obtaining in other Universities and institutions of
higher learning, have now been introduced in the colleges and in the University,
together with such conditions of service as will ensure reasonable security of
tenure for all teachers, and so we hope that, that will enable the colleges to
eraploy teachers who again in their turn will be not only recognized by the Uni-
versity but will be regarded by the University as eligible for its higher teaching
appointments. That is perhaps an optimistic view, but to a certain extent it is
based on what has already been done and what it was within the competence
of the University to do, with the increased financial assistance which was placed
at its disposal, and what I hope the colleges will also do if they are, as T hope,
prepared to ap-operate in this scheme.

" 1 do not want to traverse what I have said previously or to delay this House
a minute longer than it is necessary. But one argument which perhaps con-
corned me more than any other argument which has been brought against the
main educational principles of this scheme, has been the apprehension which
huis been expressed as to whether this scheme is going to be operated in a manner
which is going to make -the University better than it used to be. My Hon-
ourable friend, the  Deputy Leader of the Muslim League,—I do
not pretend to quote him verbatim but I understood nim to say that he has
never put much faith in this scheme and he expected to think less of it in
future. That is a view to which he is perfectly entitled, but I hope that witkr
ths changes which we are introducing and with the co-operation of the colleges
‘we rhall be able to make this University & model in one sense at any rate.
By ‘model’, I do not mean that it will be perfect—educational institutions are
never perfect, and probably Universities least of all institutions—but, at any
rete, it will be an institution which people will come from other parts of this
ccuntry to see and, I hope, from outside. «

Among other apprehensions—and I have to admit that they are velid
—is the one that we are taking a plunge which will take us out of the saume
stream as the other Universities of this country by introducing a three years
course while they still adhere to the two years’ intermediatc and two years’
deygrce course. There again, I am on the side of optimists, and while appreciat-
ing the difficulties, I can only hope that if aud when this House has put us
in ¢ position and put the University in a position to approach other Universities
on this particular subject. our proposals receive that consideration which I think
they are entitled to receive in view of the general attitude which all the Univer-
gitiey of this country have, I believe, unanimously taken up towards the parti-
cular principle which the University of Delhi is now seeking to implement.
There may be difficulties~I fully appreciate there are difficulties. If we can-
net secure the consent of the Universities, I admit that n very serious position
will arise, but until that unfortunate event has occurred, I am going to pin iny
faith on the good sense and the intellicence of the bodies of this countrv, which
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cevtrol Universities. But they are entitled to ask certain things; they are
entitled to ask for our Act and Statutes; they are entitled to ask whether in
fact our #tandards are beiny raised in Delhi to an extent which will justify their
treating a student who is admitted to the first year of the three years’ course
in'Deibi as equivalent in standard to the young men who enter the second
year of their intermediate course, and vice versa. That is a matter on which
we. have to satisfy the Universities and I am optimistic enough to think that
we shall be able to do it.

There is one other apprehension which has been expressed on a good mauny
occasions, namely, that this is a hadty and ill-considered measure. I wont refer
at all to the circumstances under which it was introduced into this House, but
again 1 may say with regard to its general educational principles that a very
critical examination of those—as some Members of this House know—by pro-
minent educationists in the various bodies of the University has been going on

for some three years past, and I think that after all the discussions and. the -

final measure of agreement which was reached, it must have been rather
a surprise to them—I confesg, it was to me—to find that this measure raised so
‘much opposition at this stage.

There is one other matter I wish to say a word on, and that is the question
of finance. It may come as a shock to the Honourable the Finance Member
to learnt that I have been brought up with a strict sense of financial.propriety
in all public affairs and I do want, if possible, to clarify a particular issue to
which my Honourable friend, the Deputy Leader of the Muslim League, has
referred more than once. He has suggested that we have adopted a minimum
standard in considering the staff of the colleges because’ I, in fact, had less
moeuey to distribute than I anticipated when we addressed the letter to the
colleges in 1932. 1 want to be fair to tlde Honourable the Finance Member
and the Standing Finance Committee when I say that that is not so. DBut
certain factors have arisen since then. When we got the estimates from the
colleges—and 1 do not blame them in the very least—their other expenditure
had 1isen in some cased in quite an alarming manner owing mainly to increased
prices. We were also faced with the problem of preparatory classes in which
we did not know how many students there would be because we did not know
how many high schools would be ready to undertake the 11th class this year. We
did not know what would be done in regard to co-operative teaching at that
time and to what extent the University would be able to relieve colleges of
certauin dutics. The consequence was that I suggested—and 1 do not think
there was any serious objection from the financial representatives of the col-
leges—the higher limit of 20 students to one teacher should be taken for the
purpose of calculation. With this went the two undertakings to which T rafer-
red to the other day, firstly that there was no desire to bring down the staff
of teachers, and further that as soon as the preparatory classes were extinguish-
ed and °the colleges had attained their normal size, the whole matter would
receive reconsideration. That, Sir, was not merely given as an undertaking
fr.rm me, which might be regarded with suspicion; it was incorporated in o
lette: sent to the colleges through the Chief Comrpissioner in June of this year
in which'I said—it was my own letter:

““The method outlined in Appendix II for determining the grant admissible to the
colleges would be reviewed if necessary when the preparatory classes disappeared and the
collayes attained their normal size.” ' :

T think the people'who are responsible for spending money will hardly feel
that I have been unnecessarily niggardly in distributing the sums at our dis-
posal, o: that the representatives of the colleges have been unreasonable in the
way that they reccived my suggestion to wait and see what the firat year's
exj erience would produce.

1 attach a great deal of importance to this financial iesue and I do so for a
reason which was touched on by my friend, Mr. Lalchand Navalrai this morning
when he reiterated his surprise that at a time like this Government should have

-
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thought, fit to provide u substential sum of money for educational development,
particulerly as he pointed out with the knowledge that we were not at the
end of this development wnd that more money would, be required. 1 know that
and I do not seriously differ from the calculation which my Honourable friend
the Deputy Leader of the Muslim League has put forward. If we are to carry
this through, 1 should imagine that the sum to which he referred may well ke
required. With regard to that, however, we shall have to depend on the future
state of Government’s finances.

But T do feel a very considerable responsibility myself because I have backed
this scheme. Members know that there is not a great deal of money availuble
in this country for education. 1 Have done what 1 could since I came to this
ccuntry to envisage the problems of edueation in those areas for which the Cen-
tral Government is responsible, or those institutions in whicb the Central Gov-
ernraent has an interest and to try and form some idea as %o how the money
availuble or likely to be available could be best distributed in the public inter-
est. Now, Sir, that is not an easy thing to do when the needs are so great
ond the money is so small. I have been rather inade fun of by my friends oppo-
site, because when 1 made my maiden speech I ventured to say that in Delhi
we had odopted the principle of building from the roof. That has been brought
up angainst me us being a stupid thing to do. What I meant to make clear
was this. Anybody setting out to reconstruct an educational system would
ngrmally begin from the kindergarten and primary schools, and having establish-
ed thern would go on to the secondary and high schools and then provide the
.roof, or attic, or top storey in the form of university and higher technical edu-
cation. That is the procedure that I advocated in the other centrally admsinis-
tered areas and the procedure which I should have advocated under normal
cosditions in Delhi. But for. certain reasons which I explained to the House
conditions were not normal. Tt is a fact that a crisis had been reached in the
Delhi University, that a number of us felt that the three years scheme was a
good thing which could be introduced in that University, that the need for re-
organising the high schools was urgent and that here we might set an example
which might create interest, if not emulation or imitation, in the higher ranges of
education while we were trying to do something in the lower stages in the other
centra'lly administered areas. That is what I meant when I said that we pro-
posed to start building from the roof. But I did not mean to suggest any kind
of Henth-Robinson structure.

I am advised by my architect friends that it is by no means impracticable
or even unusual to start nowadays constructing a building from the rocf. If
vou do that however it requires more careful planning and more ‘careful instruc-
tiom. -

Nawabzada Muhammad Liaquat Al Khan (Rohilkund and Kumaon Divi-
sions: Muhammadan Rural): Tt must have been a P. W. D. engineer who gave
you this advice.

Mr. J. P. Sargent: From that point of. view I want to make the House
realise’ that I have a very special responsibility in having suggested to my Hon-
oureble Member and through him to the Honourable the Finance Member and
the Standing Finance Committee that a very considerable sum of money should
be sunk in this experiment. I only say that because my responsibility is there
and 1 give it as a proof that in so far as in me lies, and I have been credited
with almost super-human powers during this debate, I shall endeavour to see that
this thing is carried through and made a success of.

But, Sir, I realize as clearly as anybody else that if this is to be ecarried
through, there must be goodwill. In spite of the Government subsidy, I defy
the Vice Chancellor of the Universitv or myself or any of our supporters to
impose a complicated piece of educational Mechanism like this reorganization
of the University of Delhi .against constant and large opposition from people
who have the same place and interest in the University as we have. If this is
worth doing, then I plead that it should be done with goodwill. Nothing ocould
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be fairer, I think thun most of the specches to which 1 have listened here.. In
fact that there did uppeur to be a general disposition on the part of Members
who oppesed this measure to say that if it was put through, they hoped it would
be given a fair trial and that they would not be disappointed if it was & success.
My attitude is very much the same, and any support which we can lend. to
the University in making this successful we shall do it. )

My Honourable friend, Sir Muhamma&d Yamin Khan, reminded ‘e that
a large number of things which I thought confidential in my office was well
known outside. He will not mind my saying that a considerable number of
reports of what has been said in the conclaves of his Party and other Parties
opposing this Bill has penetrated to my office. Whether they are accurate is
neither here nor there but they are penetrating also Msout the icity of Delhi
and it is being -said .that Government is not in earnest, that Government is
ulready on the run, or if not on the run here and now they will be made to, run
somewhere else. The result is that the students are hardly in that atmosphere
of assurance as to their future, which is desirable, if an important change is to
be brought into operation. However I do hope if and when we have passed this
Bill through all the appropriate stages and every opportunity of criticism and
opposition has been exhausted, we shall have time given to us to see whether
it .can be implemented. It does not matter and I do not care a bit whether
snybody hurts the Government of India but I am concerned that the Uni-
versity should not be hurt or the students for whose benefit that University
exists. We have been given a fair hearing, and as my Honourable friend and 1
have said more than once, we shall bear in mind what has been said, and we
shall sec in what way, without sacrificing this Bill,—the legitimate points which
have been raised can be met. If people will take my word for it, I hope that
we shull be inpugurating an ern of increased prosperity in the University of
Delhi by means of this Bill.

-Nawabzada Muhammad Liaquat Al Khan: Mr. Chairman, the tenacity
which the QGovernment have shown in getting this measure through was
worthy of a better cause- The House will recollect that in the last Session,
when thie Bill was introduced and when the motion for circulation was under
discussion, there was practically unanimous opinion of the non-official Mem.
bors of this House that the Bill should be circulated for eliciting opinion. I'he
Government took up a stubborn and unreasonable attitude and turned down
that proposal; and as I stated then—and I repeat it now—we believe that
that attitude of the Government in flouting practically the unanimous opinion
of the non-official Members of this House was due to the fact that they were
sure of victory on account of the official votes which they have at their die-
posal. Sir, reference has been made to the withdrawal of the members of our
Parly. from the Select Committee. In the absence of the Congress, which
was’ the largest party in this House, a great responsibility has fallen on the
shoulders of the Muslim League. It being at present the largest Party which
is functioning inside the Assembly, it is its duty to protest against any, sction
of the Government which is meant to ignore and flout the opinion of the non-
official Members and it was as a mark of protest that we had refused t> lend
our support to the Government in the deliberations of the Belect Committee.
Nothing has happened siuce which can show that the attitude which we had
adopted on that occasion was not fully justified.

My\HonourabIe friend the Educational Adviser has appealed for goodwill.
Let me tell him that when we moved the motion for circulation and when
we again in this Session asked for circulation it was for no other purpose than to.
secure the goodwill of all the interests which are closely bound up with the

, success, of ‘this scheme which you are introducing. If the University fails to
secure that goodwill, without which I entirely agree that this new ‘experi-
. ment can never be a success, it will be due entirely to the attitude, the un-
“reasonable and stubborn attitude of the Government and not to amy action of
the non-official Members of this House. ' .
]
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My Honourable friend, Mr. 'yson, while taking part in the debate on the
4th of August, when 1 had put forward the position as it existed in she Uni-
veruitg' todsy with regard to the admission ot students in the various colleges
rtated:

“‘Parents want to be careful; they do not want to take the risk; and in this particular
easo I am bound to say that those who hdve had their misgivings about the whole scheme
bave certainly not been shy of giving publicity to them, and one cannot wonder therefore
if parents have at the outset been a lhittle nervous.’

1 cannot, Mr. Chairman, allow this ' insinuation to go unchallenged. If
there is nervousness amongst the parents it is not due to the fact that we
have done our duty in-this House. It is due to the fact that the Govern-
ment have adopted an attitude which is most unreasonable and that in reality
is the main cause of the nervousness which exists among parents and guar-
dians. What did my Honourable friend expect the non-official members of
this House to do—to sit here and say ‘Aye’ to whatever he put before this
Honourable House? It was our duty, when the Government deprived this
House of obtaining independent opinion on this measure, it became the duty
of the non-official Members of this House to examine that Bill in detail; und
if we had not done that, we would have failed in our sacred duty which we
have taken upon ourselves. The nervousness that exists and which has been
recognised and the great fall which has taken place in the number of studenus
who have sought admission this year to the University is not due to what we
have done. It is due entirely to what the 'Government have done with re-
gard to this matter; and the last speech of my Honourable friend the Edu-
cationsl Adviser is a further proof, if any proof was needed, of the indecent
haste with which the Government have gone on with this measure. He him-
self. stated, referring to the proportion of students to teachers, that when in
April 1942 the Government drew up the scheme, they were not in possession
of many facts which emerged aiterwards. ,Now, 1 ask him, was it right
for the Government to have embarked on such an important measure without
vollegting and getting all the facts about the success of this scheme? It is
no use his coming forward now and telling us that he. himself in June lest—
that i§ more than a year after they had put forward their proposals—suggested
that the number should be raised to 20. Is that any argument I ask my
Honoutable friend? I have stated before, and 1 repeat it again, that as far
as the question of a three-years degree course is concerned, we have not op-
posad it; and my Honourable friend knows that my personal attitude from
the very beginning on this point has been very sympathetic. .If he will tuke
his mind back to the conference which was held at the house of Mr. N. R.
Sarker who was the then Education Member, he will remember that I was
one of those few who supported his three years scheme nt that conference.
It is not that we did not want to try this experiment. Our position through-
out has been that it is a revolutionary change in the educational ‘system of
this country: it is & change which cannot be successful unless you haye the
co-operation’ and goodwill of all the other Universities in India.  But our
advice has not been heeded, and if the Government had not shown this
excess of impatience, I can assure him that they would have got greater
support, greater goodwill, and greater co-operation from every section for the
success of this scheme.

My Honourable friend, the Education Secretary, referred to certsin
amendments that have been made in the Bill when we were considering it
‘clause by clause. I can say without any fear of contradiction that there i
not a single material amendment which has been accepted by the Government.
The Bill to-day as it is placed before this Honourable House for fingl
reading ir practically, materially and for all purposes in the same forra as it
wss when it was introduced in the last Session. The disregard that the Gov-
ernrnent have shown for the opinion of even those who are closely connected
with the University of Delhi, not only closely connected but who are the
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University of Delhi, is really deplorable. My Honourable iriend, Mr. Tyson,
while speaking on the motion for circulation in the last Session, stated that
thoy were going to get the opinion of the University of Delhi which would be
placed before the Select Committee. The University of Delbi is another
name for the Executive Council, the Academic Council and the Court.
Jointly they constitute the University of Delhi. The opinion was sought,
" opinion was given and it was placed before the Select Committee. But T
state here categorically that not a single suggestion of either the Academic
Council or the Executive Council or of the Court has been accepted by the
_Government. )

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resum-
ed the Chair.]

So what was the use of asking for the opinion of the Delhi University?
My Honourable friend, Mr. Tyson, stated that they had received the opinion
of the Vice Chancellor of the University of Delhi also. But I do not know
why a copy of that opinion was not supplied to us just as he had been kind
enough tc supply us with copies of the opinion of the Executive Council, the
Academic Council and the Court. He said that the Vice Chancellor of the
University of Delhi does not agree with the opinion of these bodies with whom
he has tc work if the scheme is to be successful. I do not know what has
heen the reason for that. Here I would like to clear up one misunderstand-
ing. I think it was stated by some Members that the object of this Bill was
to provide certain remuneration for the present Vice Chancellor. In fairness
to Sir Maurice Gwyer I must say that he has himself, as was told by the
Education Secretary to this House, declined to receive any salary as long as
he is the Vice Chancellor. 8o, I think Honourable Members who haove any
such suepicion in their mind should not harbour it any longer. As a n.atter
of fact, I would go so far as to say that I could have understood the attitude
of the Government, if the present Vice Chancellor had said that he could not
carry cn unless he got a salary for doing this work, and as he has been arso-
ciated with the University for the last four years and as the scheme hus been
introduced and has been devised during his regime, his presehce for sorae
titne at least to come would have been essential. But that is not so. He.
does not want any salary. Therefore, as far as that goes, even that justifica-
tion is not thare.

The Bill as it-is before this House does make s very fundamentul and
revolutionary ¢hange not only in the system of education but in the whole
administration of the University of Delhi. It does place all the power in the
hands of the members of the Executive Council and deprives the Court that
was more or legs the supreme authority in the University so far, of any prwer
that it might have had in the past. This to my mind is not a very good
change. «To place power in the hands of a few is always a very dangerous
vreposition. “There is a greater chance of that power being abused than if
that yower rested with a larger body composed of varied intercsts whose
deliberations were open to the public and whose decisions could be challenged.
Therefore, Bir, for my Honourable friend to say that in this Bill they really
wanted only a very few minor changes apart from the three years degree
course is not putting the position very fairly before this Honourable House.

My Honourable friend says that the idea of this Bill was not to ove_rhaul
the entire University and that this Bill is not intended to make the Utivers-
ity of Delhi & model university. Well, 8ir, T must say that this has come %
news fo us. Throughout the discussions, throughout this debate flumng the
last s~ many days, it has been stated more than once that the object of the
Government was to make this University a model university. k

Mr. J. D. Tyson: So it is.

Kawabsads Muhammad Liquat Ali Khan: Then why did my Honourable
friend say that the ides under this Bill is not to rhake it a model university?

Mr. J. D. Tyson: I said that we would not make it, by means of this il
and this Bill alone, into a model university.
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Nawsbzada Muhammad Lisquat Ali Khan: When the Government are
embarking on this big scheme that involves & very- heavy expenditure, I want
to know if it is right for the Government to come forward with a proposal

“which is not libely to make the University later on into a model university. I

do not yuite understand what my Honourable friend means. If the object of
all thix expenditure is not to make the University into a model university, if
"the object of this three years degree course is not to make the university into
a model university, if all the conditions that are laid down in this legislution
to improve the University are not to make it into a model university, then 1
fail to understand what is the object of this Bill and what is the purpose of
these large sums of money which are to be spent on this new scheme which
the (fovernment are introducing. The only justification that the Government
oould. find for financing this big scheme would be that they intended to raake
this into a model university, and that it could only be . done if they cculd
make some very drastic changes in the present constitution. And my Hon-
ourable friend tells me that this Bill does not make any draatlc changes in
the present constitution of the University. .

. Mr J. D. Tyson: I did not say that.

Nawabzada Mubhammad Liaquat Al Khan: . . .and that this Bill will not.
make it into a model university. Anyhow, my Honourable friend says that
he did not say that. I hope he will be good enough to explain, when he
gets up tc speak later on as to what he means and what is the position of this
particular legislation. Is it intended to make this University into s model

umiversity, or is.it not? That is the point that I hope my Honourable f:nend
will make clear.

"Then, my Honourable friend has given an argument as to why they considered
lt necessary to bring before this Honourable House all these 85 statutes that are
attached as schedule to this Bill. As I stated last time, Mr. President,
this could have been easily done by the Court. Would it not have
been better to work outrthe details through the Court, which is the body more
'directly concerned with the University than the Legislative Assembly, and
framie the necessary statutes? Why was it considered necessary to come to this
Assembly for the revision or amendment or repeal of anv of the statutes that
werd added as part of the Act of 1922, We suspect that you cume forward before
this House because you were not sure of carrying this through the Court of the
Delhi University and you were certain that on account of the absence of the
Congress Party you will have a majority here and carry thsough anything.
This fact alone does not show that my Honourable friend the Educationul Adviser
desires the goodwill of those atthoritiea that are to work this scheme which is
rembodied in this Bill. If they wanted the goodwill of that authority, if they
wanted the goodwill of the Court and of the FExecutive Council and the
Acsdemic Council, they should have gone to them to frame the statutes and
frame them in such a way us would be in the best interests of the University
and would receive the greatest co-operation from these various nuthorities of the
University. Now, what is the use of my Honourable friend appealing for good-
will when he himself (by.‘he himself' T mean those who are responsible for this
“Bill) has shown great lack of goodwill or co-operation with the people who are
directlv concerned with the admmlstmtlon of the University.

& P.M,

. Bir, a great deal has been said regarding what my Honourable friends are
‘pleased to call the communal amendments that were moved by the Muslim
League Party. Indeed, Mr. President, it is a matter for verv careful considera-
tion ps to what is national and what is communal. Ts it national to hand over
an institution to one ‘community or is it national that all the various com-
munities in this country should have an adequate share in the administration of
a particular institution? My Honourable friends talk of communalism. T make
bold to say that the University of Delhi would have been less communal in its
¢omposlt!on if they had dccepted our amendmentr and it is indeed the aeme
‘of hypocrisy that a (Government whose composition, whose existence is based
on communalism and racialism should come forward snd decrv communalism.
, )
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What is the composition of this Government? There are two Honourable,
Members who belong to thes Service. 1 shall say nothing about them but take
the eleven non-official members who are supposed to represent the people of
the country in that Government. Can my Houourable friend B8ir Edward
Benthall say that he is not there to represent the European interests in this
country ? Can my friend Sir Jogendra Singh say that he is not there to
represent the Sikh interest and can my Honourable friend, Sir Sultan Ahmed,

Leader of the House, stand up wnd ssy that he is not there to represent the
Muslim interest? What is the use of trving to come forward with such slogans

“and such tall talk of not introducing communalism in the University? Your life
breath is communalism. You exist on comnmunalism. The real reason was that
vou wanted to deprive the Mussalmans of their right, and of what is their due.
During the -debute, we showed by facts and figures as to what was the position
‘of the Mussalmans in this University. We showed by concrete examples that
injustice had been done to the Mussalmans in the pust and our case was so
conclusively proved that my Honourable friend Mr. Tyson had to admit that
our grievance was genuine and legitimsate, that he deplored the existing condi-
tions in the University. Let me read out for the benefit of the Honourahle
Member of this House a few passages fromn the speeches of my Honourable friend
Mr. Tyson when we had moved wmendments about the representation of the
Mussalmans on the various committees of the University. My Honourable friend
brushed it aside by saying: Well, yes, it is true it existed in the Dacca University
but the conditions were different there. 1 fail to see why were the conditions
different there. He quoted from the Report-of the Sadler Commission in justi-
fication of his attitude and of the attitude of $he Government. He said that it
is stated in the Sadler Commission Report that ‘‘there is a strong disposition
which is now moving the Mussalmans of Bengal and especially those who live in
the Eastern part of the presidency to ayail themselves more fully than hither-
tofore of the opportunities afforded by modern education’’. Don’t the Mussal-
mans of Delhi want modern education? Are they not actuated by the same
feelings? Ts it not the same desire that exists among the Mussalmans of Bengal

" that they should benefit from this modern education? This was the only quota-
tion which he made from that report refuting our claim for giving representation
to the Mussslmans in the University of Delbhi and justifying that what was
embodied in the University of Dacca was done 8o under peculiar circumstances.
I do not know what are those peculiar circumstances. The circumstances that
exist in Delhi are the same as anywhere else.

Tgen, Sir, my Honourable friend admitted the justice of our claim'and he
stated : . . '

“I do not for a moment suggest that the Muslims have not got some legitimate
grievances against the University or against some of the electing bodies of the Universit,
on account of the paucity of Muslims who have been returned by the elective bodies, I.
do not think they can have any complaint as regards ths nominated element. But certainly
the university has from that point of view made a poor show on the elected side.’’

Then, later on, my Honourable friend on another occasion stated :

“] have been asked whether I am satisfied with the state of aflairs disclosed in the

. ‘composition of the Faculties of the University as read out to the House by my friend the
Deputy Leader of the Muslim League Party. No. [ am not satisfied. think the ocom-
position i¢ in respects deplorable.’’

) The Government recognised that the composition is deploruble. And what
i« the sop thut they give ro the Mussalmans? My Honourable friend comes
forward with two proposals to which he referred this morning. One was that
the number of persons to be nominatéd by the Chancellor should be increased
from 15 to 25. and out of this incressed number the Mussalmuns might get a
few seats. The other proposal was thut the number of persons to be elected by
the Associations, who will be recognised by the Chancellor on the recommenda-
tion of the Court, should be increased from 8 to 12. So, he expects that out
of these 4 extra members, there may be some Muslim Associations who might be
suthorised to return some members. This is all that my Honourable friend has
done to remove this deplorable condition which exists in the University of Delhi.
Does myv Honourable friend think that the Mussalmans are so devoid of icnse
and intelligence that they do not understand that there is nothing substantial in
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what the Government are supposed to have given them? * The position is exactly
the same as it was before,these amendments were moved. My Honourable
fnond' himself has admitted that now, in fact, the Executive Council will be the
body in the University. 1t will, indeed, be the body of the University which will
exercise practicully all the powers. I want to know what representation he has
given to the Mussalmans in the Executive Council. None. Let me tel]l the
Government that the time has past when the Mussalmans could be satisfied with
lollypops. These amendments are in thernature of lollypops that you give to
children. We are not eatisfied and our resentment against your attitude with
regard to this matter is as strong as it ever was. And it is, indeed, & matter of
great regret that this Government, which always poses as the Government that
looks after and protects the interests of the minorities in this country, should have
been responsible for depriving the Mussalmans of what is their legitimate and
due share. And what is more—and I think it is more deplorable than anything
else—there has not been a single division in this House on which the Govern-
ment have won \yith the majority of elected votes. I ssy it was absolutely wrong
b%ﬁu.se your official votes to deprive the Mussalmans of their due rights. These
official votes were never meant to cut the throat of one community and shower
favours on the other community. Tt is. indeed, a matter of great regret.
Personally, I.am' not sorry. There are still some Mussalmans who believe in the
sense of justice and fair-play of the British Government. This should be an
eye-opener to them. They should realise that they cannot get what is their
due in this country without creating inherent strength amongst themselves. T
am not sorry and I assure you I have no bitterness because you have turned down
our demands. It has only convinced us more than ever in our belief that we
shall never get what is our right in this country unless we have inherent strength
in our own selves. It is no use depending on anvhody and, especially, on broken
reeds like the Government of India.

My Honourable friend Mr. Tvson and Mr. Sargent have, T must say, shown
great patience and courtesy throughout the debate. Hard things bave been said
and they are bound to be said. We do not sit in this House just to pay compli-
ments to each other. We are here to speak out frankly and openly our minds.
But I assure them that we greatly appreciate their courtesy which they showed
5 us throughout. And whatever I have said is not meant against any individual
as such. It was unfortunate for my Honourable friends, the John Brothers,. that
they on this occasion were entrusted with the task of defending the indefensible
Bill of the Government of India. They have all my sympathy and I assure them
that we have no bitterness on this side of the House. The debate has been long;
it was bound to be long; it could not be helped. But there is no bitterness; we
part today and we will meet again in the future tomorrow. The fight will
continue till we get what is our due. T cannot give my support to this Bill
but I give my blessings to my Honourable friend. the Educational Adviser,

Mr. J. D. Tyson: Sir, the debate to which we have listened today has
consisted mainly of statements by Honourable Members of the House of their
point of view on the Bill generally and even on the future of the University
of Delhi and has not called, T think, and was not intended to provoke any detuiled
reply or comment from me; and I therefore propose, as I feel we have really
‘had enough of this Bill in this House, to be very brief. There are only two
points that I would like to take up in the speech of my Honourable friend, the
Deputy Leader of the Muslim League Party, who has just spoken. The first
of them is to clear up any misunderstanding that there may be about what we
have said about a model University in Delhi. We do hope that Delhi will
have o model University and we do intend to facilitate that taking place, but
we did not claim and we do not claim to complete the process by this particular
Bill although the Bill itself is directed to that end and was introduced for certuin
limited purposes directed .to that end. Our Bill, therefore, was directed towards
that end, but we are very far from claiming that by a Bill introduced for these
very limited purposes we are completing the process.
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Now, Sir, the other muatter to which 1 want to refer is the suggestion that
after we had undertaken on the second reading of the Bill to refer the Bill to
the Delbi University for opinion and to place the opinion before the Select
Committee, we paid no attention whatsoever to the opmions received from the
Delhi-University and did not adopt them. We did not adopt them all. I can
say that at once. But first of all it must be understood that the bodies of the

Delhi University to whom this Bill was referred adopted our Bill to a very.

great extent and blessed it. Let me clear the way first by saying that the
Court of the Delhi University did object to ull the proposals in: the Bill—they
were not muny; 1 can only think of one at the moment,—for taking away the
power at present residing with the Court und trunsferring thut power to the
Executive Council. They objected to that und we thought they would object.
The Executive Council did not object. The Lixesutive Council welcomed it, but
she Court did object. But in objecting; the Court suid that if the Select Com-
mittee does not accept our view that this. power of recognition and taking away
recognition should remain with the Court, well then, we are content to take
the view of the Executive Council und of the Acsdemic Council and we would
put that view forward to the Select Committee. That was the attitude of the
Court and 1 think that in most matters, they agreed with the Executive Councii
and the Academic Council. Now, 8ir, on the Bill as u whole, the Kxecutive
Council and the Academic Council sitting together gaid ‘‘they have given the
most careful consideration to the provisions of the Bill and, except in the cuses
noted below, they are in favour of the changes about the Acts and Statutes
which the Bill seeks to make'': and in particular, of course, they blessed the
three years degree course. Of the particulur cases that they ‘‘noted below''—
1 shall be as brief as possible—the first one wusé the appointment of a whole-time
Vice-Chancellor. ~ They said that except ifi very special circumstances, the
nppointment of a whole time Vice-Chsncellor may not be necessary, but that
it will perhaps be desirable to make a provision in the Act for such appointment,
particularly in view of the fact that a unique educational experiment has now
been undertaken in Delhi by the University in co-operation with the Gavernment
of India. They then made suggestions as to how such a Vice Chancellor should
be appointed, which may be sumimarised in their own words, that ‘‘instead of
recommending & single name us has been the practice in the past, the Executive
Council should submit a punel of three names to the Chuncellor for the appoint-
ment of a Vice Chancellor, the names to be selected by plural cumulative
voting, if voting is at all necessary.”” So, Sir, they gave their blessing to the
idea, and as regards selection they mude a suggestion which is not very different
from the suggestion which is now in the Bill. Secondly as regards recognition
of Colleges and withdrawal of recognition,—this was not liked by the Court,
but it was approved by the Academic Council and by the Executive Council,
save that they wanted a two-thirds majority. We have not been able to
accept a two-thirds majority for taking away recognition, and there is that
difference between us and them on that point. For the constitution of the
Executive Council, they agreed that there ought to be a provision for the repre-

sentation of Professors and for increasing the representation of women. They

did not like the method we proposed in either case, but they thought that what
we were aiming at was good. For the constitution of the Committee of Selection
they made a most helpful suggestion which we have adopted in the Bill practi-
cally in its entirety. The last point—it is not so important—is about the discip-
linary powers of the Vice Chancellor. They entirely agreed that the words *‘in
accordance with this Act, Statutes and Ordinances’’ should be omitted. They
made certain suggestions about the disciplinary powers of College Principal's
which we adopted and embodied in the Bill. 8o, Sir, it cannot really be gaid
that we ‘paid no attention to the opinions of the various bodies in the ﬁm‘venit}'
when we had sent the Bill to them and received their opinions. ‘

We have been told, 8ir, that in all the Divisions that have taken place in
this House, our friends opposite polled the votes® of a majority of the elected
Members of the House and we have been told also that the victory was shared

’

.
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and that there had been moral victories on one side or the other. I do not want
to pursue that matter and enquire whether the majority was a two-thirds majo-
rity ‘or where the moral victory rests. 1 am content, Sir, that my Honourable
friends opposite should feel that their labours have not'been entirely in vain,
and I fully agree that if patience and forbearance und good temper have been
displayed throughout a very long-drawn-vut debate, they have been displayed
aqually in all quarters of the House. We have had much constructive criticism
and help and I hope that we have produced by our united efforts a Bill which,
if now adopted, and adopted in another place, wilt be of great and lusting benafit
to the cause whieh 1 think evéry Partv and every person in this House hus very
much at heart.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill, as amended, be passed.” . ‘

The motion wus adopted.

THE PUBLIC DEBT (CENTRAL GOVERNMENT) BILL.

The Honourable Bir Jeremy Raisman (Finance Member): Sir, I move:

“That the Bill to consolidate and amend the law relating to Government securities issued
by the Central Government and to the management by thé Reserve Bank of India
of the public debt of the Central Government be circulated for the purpose of eliciting
opinion thereon.” .

Dr. P. N. Banerjea (Caloutts Buburbs: Non-Muhammadan Urban): By what
date? No date is mentioned.

The Honourable Sir Jeremy Ralsman: There is no date in the motion placed
on the list of business against my name, and I understand that it is not neces-
sary to specify a date in a motion of this kind. '

Dr. P. N. Banerjea: Will you not give us some idea?

The Honourable Sir Jeremy Ralsman: 1 um afraid I um not yet in a posivion
to say at what stage we shall proceed with the Bill after opinions have been
received, but our object would be to collect opihions within the course of the
next two or three months.

8ir, the purpose of this legislution is explained at some length in the State-
ment of Objects and Reasons, and I do not think the House would desice me
to recapitulute the explanation which is there given. Broadly, the main neces-
sity for this legislation arises from the fact that until recently most of the
Government obligations in India have been held in the form of promissory notes
which are ordinary negotiable instruments and the nain provisions of the law
relating to them take the form of an extension or modification of the ordinary
law relating to negotiable instruments. The position now is that m‘]'ndla L5 in
other countries public debt tends to be held to an increusing extent in the more
modern form of stock certificates which uare certificates of registration of title
of these securities with the public debt authority, with the Bes:erve Bapk. 'I'l'ua
fact makes a good deal of our legislation on the subject of public debt inapposite
and inadequate and it has become necessary to amend the law on the subject.
It also results from the constitutional change which has taken place since the
present Act, the Indian Securities Act of 1920, was p_asserl. that any Ieg_mla!.mn
passed by this House can relate only to central public de_bt, to the obligations
of the Central Government, whereas the existing legislation also covered pro-
vincial loans. We have therefore now to bring our amendments liogether a_nd
to bring together in one place in a single central Act aI_I the provisions Wl’l](."h
we desire to regulate our own public debt, f“"d_ that is the purpose_ of this
measure. It is rightly described ns a consolidating and amending Bill. We
realise that the changes which are to be made should be carefully examined by
all interests concerned and should be before the country for a sufficient time to
enable Government to take note of any difficulties which mnylbe'felt_or of any
views which may be expressed on the probable effects. For this resson, Sir.
I am meking & motion of circulation in order to elicit public opinion.
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I.do not think, Sir, at this stage of a long and protracted Session the House
would want me to go into any greater detail, particularly in view of the fect
that the motion is one for circulation. .

Bir, I move. «

Mr. Pregident (The Honourable 8ir Abdur Rahim): Motion moved:

“That the Bill to consolidate and amend the law relating to Government securities issusd

by the Central Government and to the management by the Reserve Bank of India
of the public debt of the Central Government be circulatéd for the purpose of eliciting

opinion thereon."

Dr.P. N. Banbrjea: Sir, may I ask & question? What is the legal position
with regard to the debfs of the Provincial Governments which are sought to be
dealt with in this Bill7" Will it be necessary for the Provincial Legislatures to
poss Resolutions in order to enable the Central Legislature to enact legislation?

The Honourable Bir Jeremy Ralsman: As I ‘understand the matter, the
Indian Securities Act of 1920 will continue to regulate provineial securities but’
will cease, on the enactment of this measure, to apply to Central Government
securities to which thic Act applies. If any Provincial Government should fin
it necessary to amend the provisions in so far as they affect its own securities,
it will of eourse promote its own legislation.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): Bir, I
want to draw attention to clause 9 which mentions suscession certificates. A
-perind of six months ir given to produce a succession certificate to the hank.’
but very often objections are raised hy other parties nnd more time is taken. I
‘submit that this period is insufficient and should be raised to one year. Then
under clause 10 securities helonging to minors and insane persons may be vested
by the bank on any one it thinks proper ns representing the minor or insane
perron. I think some ndequate safegunrd should be made before the bank make«
such a decision. Then in sub-clause (3) of clause 14 it is said that when evidence
in taken by a Magistrate or officer of the hank, onth should be administored to
the witness. Up till now there is no compulgion about taking oath by any
Muslim or Hindu; there is only solemn affirmation. T think it should be made
clear that no one should he comnelled to take the oath.

The Honourable Sir Jeremy Ralsman: S8ir, the -points which my Honourable
friend has browtht forward are the kind of points which T shall expeot to com=
to notice in the course of circulation. and the House will of course have further
opportunities of dircussing details of that kind. -

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

““That the Bill to consolidate and amend the law relating to Government securities issned

hy the Central Government and to the management hy the Reserve Bank of Indis
of the public debt of the Central Government he circnlated for the purpose of eliciting

opinion thereon.”
The motion war adopted.
The Asgsembly then adjourned sine die. _
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